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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O. A. No. 32 of 2020

IN THE MATTER OF:

VARUN LAPPLICANT
Versus

CENTRAL POLLUTION CONTROL
BOARD &ORS. ... RESPONDENTS

OBJECTIONS ON BEHALF ___OF _ THE
APPLICANT TO THE STATUS REPORT DATED
07.01.2021 FILED BY THE HARYANA STATE
POLLUTION CONTROL BOARD

MOST RESPECTFULLY SHOWETH:

1. That the captioned matter is pending for adjudication

before this Honourable Tribunal.

2. That the present matter was listed before the
Honourable Tribunal on 20.08.2020 and the

Honourable Tribunal was pleased to pass an order



that “let a further construction be carried out after
three months and report be furnished before the next
date by e-mail at judicial—ngt@gbv. in preferably in
the form of searchable PDF/ OCR Support PDF and
not in the form of Image PDF. The report may also
give status of compliance with reference to PETP
standards as well as CETP standards and ground

water extraction.”

. That accordingly, the Haryana State Pollution
Control Board has submitted a status report dated

07.01.2021 after visiting the Respondent Units.

. That it is humbly submitted that the report filed by
the Haryana Pollution Control Board is lacking the
material particulars. The report is a totally false and a

vague report which is prepared without having the



sufficient knowledge and the true facts have been
concealed thereof in the report from the Honourable
Tribunal.

Hence, the applicant raises certain objections to the

status report filed by the Haryana State Pollution

Control Board.

. That with regard to the status of the CGWA of the
respondent Units, the applicant filed 2 RTI’s before
the CGWA and got their reply respectively on
07.12.2020 & 19.01.2021. The applicant raises
certain objections with regard to the status of the
CGWA of respondent units as mentioned in the
status report which are produced herein as below:-
S.1. Addingo Knit Creations: - The Status Report
states that the unit submitted the application

before CGWA vide application No.



22,

+

214/2928/HR/IND/2020 and the application is
pending and in progress, but contrary to it, as
per the RTI reply dated 07.12.2020 (Point 1 (1),
this unit has not even applied for the CGWA
NOC. The True Copy of RTI Reply dated
07.12.2020 is annexed herewith and marked

as ANNEXURE A/1.

Vihan Industries: - The status report states
that the unit submitted the application before
CGWA vide | application No.
214/2173/HR/IND/2019, but contrary to it as
per the RTI reply, this unit applied for the
CGWA vide application No.
214/1027/HR/IND/2017. The application No.
mentioned in the status report is wrong &

incorrect. The True Copy of CGWA
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5.4.

application of Vihan Industries is annexed

herewith and marked as ANNEXURE A/2.

Shadex Creations: - The status report states
that the unit submitted the application before
CGWA vide application No. |
214/1130/HR/IND/2017 and the application is
pending and in progress, but contrary to it, as
per the RTI reply, the CGWA application of
this unit was rejected on 22.12.2020. The Trﬁe
Copy of the reply mail from SPIO for
Shadex Creations is annexed herewith and

marked as ANNEXURE A/3.

M.S Creations: - The status report states that
the unit submitted the application before

CGWA vide application No.
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214/1131/HR/IND/2017, but contrary to it as
per the RTI reply, this unit applied for the
CGWA  permission vide application No.
214/3289/HR/IND/2021 on 06.01.2021. The
True Copy of CGWA application of M.S
Creations is annexed herewith and marked

as ANNEXURE A/4.

Tabi creations: - The status report states that
the unit submitted the application before
CGWA vide  application No.
214/1107/HR/IND/2017, but contrary to it as
per the RTI reply, this unit applied for the
CGWA vide application No._
214/2394/HRHND/2019. The True Copy of

CGWA application of Tabi Creations is



3.6.

3.7.

10

annexed herewith and marked as

ANNEXURE A/5.

Flora dyeing House: - The status report states
that the unit submitted the application before
CGWA vide application No.
214/1981/HR/IND/2019, but contrary to it as
per the RTI reply, this unit applied for the
CGWA vide application No.
214/3288/HR/IND/2021 on 06.01.2021. The
True Copy of CGWA application of Flora
dyeing hous¢ is annexed herewith and

marked as ANNEXURE A/6.

Fine Dyeing: - The status report states that the
unit submitted the application before CGWA

vide application No. 214/1558/HR/IND/2018,



3.8,
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but contrary to it as per the RTI reply, this unit
applied for the CGWA vide application No.
214/3262/HR/IND/2020 on 31.12.2020. The
True Copy of CGWA application of Fine

Dyeing is annexed herewith and marked as

ANNEXURE A/7.

Denim Art: - The status report states that the
unit submitted the application before CGWA
vide application No. 214/1122/HR/IND/2017,
but contrary to it as per the RTI reply, this unit
applied for the CGWA vide application No.
214/3286/HR/IND/2021 on 06.01.2021. The
True Copy of CGWA application of Denim
Art is annexed herewith and marked as

ANNEXURE A/8.



5.9

5.10.

| &

Oasis Texfab: - The status report is silent
about this unit. This unit being one of the
biggest wunits in the Barhi area uses
approximately 500 KLD/per day, but this unit
has applied for the CGWA permission for the
residential purpose, being an industrial unit.
The question arises that from where this unit
fulfils its requirement for the industrial
purpose. The status report m.entioned nothing
about this unit but infact this unit is one of the
major polluting unit in that area. True Copy of
CGWA application of Oasis Texfab is
annexed  herewith and marked. as

ANNEXURE A/9.

Denim Craze: - The status report is silent

about this unit. This unit didn’t have the
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CGWA permission. from the day it started

operating. As per the reply mail from SPIO

dated 08.01.2021 (Annexure A3), this unit

D11,

applied for the CGWA permission on

06.01.2021.

New Garment: - The status report is silent
about this unit too. But as per the RTI reply,
this unit has applied for the CGWA permission
on 31.08.2019 for 15 MLD water requirement,
against the total 16 MLD CETP capacity of
Barhi area. The status report has no where
mentioned that how the CETP treats the water
of other remaining industries/ units because the
total capacity of Barhi CETP is 16 MLD and
this unit alone discharges 15 MLD. The

question arises that where the leftover water of
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the other units goes. As per the applicant, the
CETP is below the capacity to treat the water of
all the respondent units, and the water of the
other units is bypassed or discharged into the
drains. The True Copy of CGWA application
of New Garment is annexed herewith and

marked as ANNEXURE A/10.

Modern Dyeing: - The status report states that
the unit submitted the application before
CGWA vide application No.
214/989/HR/IND/2017 and the application is
pending and in progress, but contrary to it, as
per the reply mail from SPIO dated Q8.01.2021
(Annexure A3), the CGWA application of this

unit was rejected on 22.12.2020.
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5.14.
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M/s Jyoti Dhaga: - The status report states that
the unit submitted the application before
CGWA vide application No.
214/1185/HR/IND/2018, but contrary to it as
per the RTI reply, this unit applied for the
CGWA vide application No.
214/3286/HR/IND/2017. This shows that the
status report is totally false and vague all the
incorrect facts are mentioned in the report. The
True Copy of CGWA application of Jyoti
Dhaga is annexed herewith and marked as

ANNEXURE A/11.

Sonu Enterprises: - The status report states
that the unit submitted the application before
CGWA vide application No.

214/2173/HR/IND/2017 and the application is
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pending and in progress, but contrary to it as
per the RTI reply, this unit applied for the
CGWA vide application No.
214/2173/HR/IND/2019 on  25.09.2019.
Moreover, the status report also states that the
CGWA application of this unit is pending and
is in progress, but as per the RTI reply dated
07.12.2020, the application of this unit is also
rejected by the CGWA. The True Copy of
CGWA applica.tion of Sonu Enterprises
along with the RTI reply dated 07.12.2020 is
annexed herewith and marked as

ANNEXURE A/12 (Colly).

Gee Aar Thread: - The status report states that
the unit submitted the application before

CGWA vide application No.
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214/1560/HR/IND/2018 and the application of
this unit is pending and is in progress before
CGWA, but as per the RTI reply dated
19.01.2021 (Annexure A/2 at serial No. 23), the
application of this unit is rejected by the

CGWA.

6. That the status report has nowhere disclosed that
how much amount of environmental
compensation has been levied on each respondent
unit for illegally extracting the ground water.
Because none of the respondent units had the
CGWA Permission/NOC from the day their unit
started operating. Morcover, all these respondent
units are situated in an over exploited area, so the

environmental compensation should be calculated
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accordingly, as per the guidelines of CGWA &
CPCB.

Also, as per the notification of Ministry of Jal
Shakti dated 24™ September, 2020 “Extraction of
ground water for commercial use by industries,
infrastructure units and mining projects without a
valid No Objection Certificate from appropriate
authority shall be considered illegal and such
entities shall be liable to pay Environmental
Compensation for the quantum of ground water
so extracted. The norms prescribed by Central
Pollution Control Board (CPCB) shall be utilized
Jor calculating the Environmental compensation
as mentioned below: LCGW = Ground water

consumption per day x  Environmental
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Compensation rate (ECRGW) x No. of days x
Deterrence factor

where ground water consumption is in m3/day
and ECRGW in Rs./ cum”

The Honourable Tribunal as per its order dated
11/09/2019 in O.A No. 176/2015 stated that:-

“In case of fixation of liability, it always lies with
current owner of the premises where illegal
extraction of groundwater is taking place.

2. Violation duration may be assumed as at least
one year in case where 1o evidence for period of
installation of bdrewell could be established.

3. For illegal industrial ground water
abstraction, where metering system is not

available, water consumption may be estimated



S0

as per consent conditions imposed by

SPCEB/PCC. ™

. The above objections raised by the applicant
against the status report filed by the Haryana
pollution control board shows that the status
report is nothing but a totally false and frivolous
report, which is prepared with the ulterior
motives. The report has also concealed important

facts from this Honourable Tribunal.

. That the status report states that 9 units were
found closed during the time of inspection but
contrary out of 9 units, 6 units are continuously
operating illegally in utter violation of the
environmental norms and the remaining 3 units

were closed down. The Photographs showing
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the units operating illegally are annexed

herewith and marked as ANNEXURE A/13.

. That the status report states that the capacity of
CETP of Barhi area is 16 MLD. The Respondent
units which are 29 in number i.e. Respondents
No. 4-32 have their discharge of around 21 MLD,
in which one of the respondent unit i.e. New
Garment has the discharge of 15 MLD (Annexure
A- 10). The area of Barhi is an over exploited
area having more than 750 industries. The CETP
of Barhi having the capacity of just 16 MLD is
not capable and is below the capacity to treat the
effluent of around 750 industries. The question
remains that where the remaining effluent of
industries gets dumped becé,use the Barhi CETP

is not capacited enough to treat the effluent of
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750 industries. Moreover, the Barhi CETP comes
within the catchment of river Yamuna, thus it is

directly polluting river Yamuna also.

That the report is silent upon the capacity of ETP
installed in each respondent unit. The Haryana
Pollution Control Board has no where specifically
stated in their report that the ETP installed in the
respondent unit has the capacity to treat the
effluent of their unit or not. Because the untreated

water is discharged directly without any treatment

in the drains & sewers which go and fall into

river Yamuna. Moreover, as per the application
of consent to operate of Respondent No. 19, 20 &
32 they have stated that the water requirement for
their unit is 500KLD, 94bKLD & 1000KLD

respectively, therefore this is needed to be
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checked by the Haryana Pollution Control Board
that whether the respondent units have the ETP of
enough capacity that will be able to treat the
water requirement of each unit or not.

The True Copy of the Consent application of
Respondent No. 19, 20 & 32 is annexed

herewith and marked as ANNEXURE A/14.

That the present report also fails to deal with the
aspect of how the each respondent units dispose
the coal ash after the use as all the respondent
dying units are coal based. Fach unit uses
approximately 2 tonnes coal per day, as per the
consents issued by the HSPCB. As per the
applicant, the coal ash is dumped unscientifically
in sewers & drains in B;arhi and this drain

ultimately meets river Yamuna. These units
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13.
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indirectly affect the river water thereby causing
water pollution and are therefore liable to comply
with the parameters provided in the Environment

(Protection) Rules, 1986.

That the Haryana Pollution Control Board has
mislead this Honourable Tribunal by concealing
the true and actual facts about the polluting dying
units and filing a false affidavit/report before this

Honourable Tribunal.

Without prejudice and in addition to the aforesaid
submissions, it is humbly submitted that the
respondent units are still non- compliant and are
acting in flagrant violations of the environmental
norms. The illegal dying units are still a potential

source of adverse impact on the environment as



14,

they are continuously discharging the dyeing
effluent into the drains in open. Moreover, they
are also doing the emissions above the parameters
in the ambient air, causing huge air pollution.

The Photographs showing the respondents
unit discharging the effluents in open drain

and doing emissions are annexed as

ANNEXURE A/15.

In light of the aforesaid objections, it is humbly
prayed that this Honourable Tribunal may be
pleased to nullify and discard the report dated
0701202,

Through v

S.A. ZAIDI & MANSI CHAHAL

ADVOCATES
Chamber No- 7, Trishul tower,
Kaushambhi, Ghaziabad U.P
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O. A. No. 32 OF 2020

IN THE MATTER OF:
YARUN ....APPLICANT
VERSUS
CENTRAL POLLUTION CONTROL BOARD & ORS.
.....RESPONDENTS
AFFIDAVIT

I, Varun S/o Late Shri, R.P. Gulati R/o A-66, 1* Floor,
Ganesh Nagar, Tilak Nagar, New Delhi, do here by solemnly

affirm and declare as under:- -

. That the accompanying application has been drafted by my
counsel and the same has been read over and explain to me

and I say and declare that the same are true and correct.



X

3. That the content of accompanying application be read as
part and parcel of this affidavit as the same are not

repeated herewith for the sake of brevity.

A

2
DEPONENT

VERIFICATION
Verified at Delhi on this 20 B sietivs vt o , 2021 that

the contents of my above Affidavit are true and correct to my

knowledge and nothing material has been concealed there

ﬂ‘f

DEPONENT

from.
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Speed post
GOVERNMENT OF INDIA

Central Ground Water Board,
North Western Region,
Bhujal Bhawan, Plot # 3-B,
Sector 27-A, Madhya Marg,
Chandigarh — 160 019

Nec. 04/MWR/CGWA-RTI Application-2019 ~§ 5/ Dated: 07.12.2020

t}o

CPIO

CGWB, NWR Chandigarh

Sub: RTI application from Shri Varun A-66, First Floor, Ganesh Nagar, Tilak Nagar, New
Delhi 110018, under RTI act 2005-reg

Ref: 4(181)/NWR/S&1/2018-19(01)-816 Dated 12.11.2020

Sir,
With reference to RTI Application from Shri Varun, the reply to the information sought is
given below:
Information Reply
sought Point No.
1 The following firms have not applied for NOC:
1. Sonu Enterprises (application was rejected)
2. Addingo Knit creations
All other firms have applied for NOC and clarifications has been sought as per latest
CGWA guidelines wef 24.09.2020
2 The firms have been advised to apply for NOC.
Authorization to DM/DC is enclosed in Annexure |
3 NOC will be issued as per the Ground water requirement of the firm mentioned in the
application and after payment of abstractions charges is received. The GW
abstraction will be checked at the time of renewal inspection and as per terms and
conditions of NOC.
4 Categorization of assessment unit is done block wise in the state of Haryana.
Categorization for Sonipat district is given in Annexure i

(Parveen Kaur)
Scientist B




Speed post
GOVERNMENT OF INDIA

Central Ground Water Board,
North Western Region,
Bhujal Bhawan, Plot # 3-B,
Sector 27-A, Madhya Marg,
Chandigarh — 160 019

No. 04/NWR/ICGWA-RTI Application-2019 Dated: 19.01.2021

To
CPIO
CGWB, NWR Chandigarh

Sub: RTI application from Shri Varun A-66, First Floor, Ganesh Nagar, Tilak Nagar, New
Delhi 110018, under RTI act 2005-reg

Ref: 4(181)/NWR/S&1/2018-19(01)-803 Dated 29.12.2020

With reference to RTI Application from Shri Varun, the reply to the information sought is given
below:

S.No Reply
1. information sought against point ‘i Please find attached as Annexures 1 to 28
(184 pages)
2. Information sought against point 2 and | Please find the information in Annexure
point 3 29. (3 pages)

Yours faithfully,

{Priyanka)
Scientist B
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Applicatio | Applicatio | Project Gv:rc::gf
n Number | n Status Name o —
3
Sr. No. nt{m/day) |Remarks
21- Referback |DENIMO 10 ‘
DESIGN
4/2932/H WASHING
R/IND/20 PRIVATE
1|20 LIMITED Annexure 1
21 Referback |JYOTI 27
4/1185/H el
R/IND/20 PVT. LTD.
2{17 Annexure 2
21- Referback |NUTEX 65
4_f1586 H KNIT FEB
R/IND/20
3|18 Annexure 3
27 Rejected (SONU 330
i : ENTERPRI
4/2173/H SESS
IR/IND/20
4119 Annexure 4
21- Referback |SHIVAM 58
ENTERPRI
4/1742/H SES
R/IND/20
5|12 Annexure 5
0 1 Referback |ADDAGIO [150
T KNIT
4/ 2325/H CREATION
R/IND/20 PVT LTD
6120 Annexure 6
5= Submitted |MAGNET |90
i INDUSTRI
4/3281/H
ES
R/IND/20
7121 Annexure 7
21- Referback [VIHAN 160
““””[ / TEXTILE
: ?'Noégg PVT. LTD.
8|17 Annexure 8
21- Referback |SPECTRU |160
T M
31567/ H WASHING
R/IND/20 PVT. LTD.
9118 _ Annexure 9
21 Exempted |OASIS 9
4/3254/H e
R/IND/20
10{20 Annexure 10
21 Referback |ANAND 130
4/1540/H e
R/IND/20
11418

Annexure 11

50



21- Submitted {DENIM 50
4/3286/H ART
R/IND/20
12421 Annexure 12
21- Referback |SUPREME [34
4_2347 /H FASHIONS
R/IND/20
13j18 Annexure 13
Not Applied |Not Applied |SIDHI
VINAYAK
APPARELS
14 Annexure 14
21- Submitted |SHADEX |500
M, CREATION
4/3285/H S
R/IND/20
15]21 . Annexure 15
21- Submitted [DENIM 500
4/3284/H CRAZE
R/IND/20
16|21 Annexure 16
29 Referback |COLOR 100
4/1407/H aoNR
R/IND/20
17|18 Annexure 17
2. Submitted [M.S 300
e CREATION
4/3289/H S
R/IND/20
18|21 Annexure 18
21- Referback |TABI 250
g CREATION
14/2394/H S PVT.
R/IND/20 LTD.
19|19 Annexure 19
Not Applied |Not Applied | SHIVAM
20 FAB Annexure 20
721 In Process {MK 69
4/957/HR AR
/IND/2017
21 Annexure 21
21- Submitted |FLORA 400
i : DYEING
4/3288/H HOUSE
R/IND/20 PVT LTD
22121 Annexure 22
21- Rejected |GEE AAR [150
""“f / THREAD
41001 PVT.LTD.
R/IND/20
23|17 Annexure 23
21- Referback [SHREE 400
i SIDHI
4/970/HR VINYAK
IND/2017 TEXCOLO
URS PVT.
24 LTD. Annexure 24




21- Submitted [FINE 202
m, , DYEING
4/3262/H PVT. LTD.
R/IND/20

25/20 Annexure 25
21 Referback |[NEW 20000
4/2028 fH GARMENT
R/IND/20

26|19 Annexure 26
21- Rejected M/S 52
4/1110/H GENERCU

S
R/IND/20 TEXTILES
* AT PVTLTD Annexure 27

2= Submitted |[MODERN |500
_, , DYEING
4/3301/H PVTLTD
R/IND/20

28(21 Annexure 28

AL~



Application f'or—Pﬁrmis ion to Abstract Ground Water for Industrial Use

Application Number : 21-4/1027/HR/IND/2017

Application Code :

1. Genera! Information:

Water Quality: *

Application Type Category/ Type of Application: *

(i) Name of Industry: *

13304

Fresh Water
Textiles

VIHAN TEXTILE PVT. LTD.

(i) Location Details of the Industrial Unit- (Attach Approved Site Plan with Location Map) ($) *

Address Line 1: *
Address Line 2:
Address Line 3:
State: *

District: *
Sub-District: *
Village/Town: *
Latitude *

Longitude *

Area Type: *

Area Type Category: *

Whether industry is MSME: *
Whether the project falls in Wetland Area: *
{iii) Communication Address
Address Line 1: *

Address Line 2:

Address Line 3:

State: *

District: *

Sub-District:

Pincode: *

Phone Number with Area Code:

Mobile Number: *

PLOT NC. 210 HSIIDC BARHI SONIAPT

HARYANA
SONIPAT
GANAUR

Bari (4)

Show
Latitude & Longitude

N onnNotifie_g;I.
Over Exploited
Not Define

Not Define

PLOT NO. 210 HSIIDC BARHI SONIPAT
HARYANA

SONIPAT

GANAUR

131001

91-9999906802



Fax Number:
E-Mail: *
(iv) Salient Features of the Industrial Activity: *

DYEING OF FABRIC

24

91-9999906802

manoj23verma@live.com

{v) Land Use Detaiis of the Existing / Proposed Industriai Unit Premises Ownership of the Land :

Land Use Details

Green Belt Area

Open Land

Road/ Paved Area

Rooftop area of building/ sheds

Total

(vi) Drainage in the Area (River/ Nala etc) :*

(vii) Source of Availability of Surface Water for
Industrial Use

(Submit Water Availability / Non Availability
Certificate): * ($)

(viil) Average Annual Rainfall in the Area (in mm): *

(ix) Townships / Villages (Within 2km Radius of the
industrial Unit): *

(x) Whether Ground Water Utilization for: *
Date of Commencement :
Date of Expansion :

Existing (sq meter)
0.00

2430.80

0.00

1620.00

4350.00
HSIHIDC BARHI

HSIIDC BARHI

750.00

VILLAGE BARHI WITHIN 2 KM.

ExistingIndustry

01/04/2010

2.Details of Water Requirement {Fresh and Recycled Water Usage):
(Please Enclose Water Flow Chart of Activities and Requirement of Water at each Stage) ($)

(i) Total Water Requirement (a+b+c+d) (m°/day)

Existing Proposed Total

Water Requirement Details (Fresh Water) (m*/day)

a) Ground Water Requirement {(m®¥day): * 160.00 0.00 160.00
b). Surface Water Available (Canal, River, Ponds etc.} (m*day): * 0.00 0.00 0.00
c). Water Supply from Any Agency (m®/day): * 2.00 0.00 2.00
Total Fresh Water Requirement : (a+b+c¢) (m°/day) 162.00 0.00 162.00
d). Recycled Water Usage (m“/day): 0.00 0.00 0.00
Total Water Requirement (a+b+c+d) (m*/day): 162.00 0.00 162.00
(ii) Breakup of Water Requirement and Usage:
Existing Proposed Total No. of Annual
Activity Requirement Requirement Requirement Operational Requirement
(m3/day) (m3/day) {m3/day) Days in a Year {m3/year)

Industrial Activity 140.00 0.00

140.00 300 42000.00

0.00
0.00
0.00
0.00
0.0¢



Residential / 1.00 0.00 1.00 300 300.00
Domestic
Greenbelt 1.00 0.00 1.00 . 300 300.00

Development
fEnvironment
Maintenance
Other Use 20.00 0.00 20.00 300 600Q0.00

Grand Total 162.00 0.00 162.00 48600.00

(it} Breakup of Recycled Water Usage:

(m*/day) (Days) (m°lyear)

a) Total Waste Water Generated : 140.00 300 42000
b). Quantity of Treated Water Available : 0.00

i). Reuse in Industrial Activity : 0.00 300 0.00

i) Reuse in Greenbelt Development : 0.00 300 0.00

iii) Other Uses : . 22.00 300 6600.00
c). Total Treated Water Utilised : 22.00 6600.00
Net Ground Water Requirement: 160.00 (m°/day)

3 (a). Groundwater Abstraction Structure- Existing

Number of Existing Structures: * 1
: Typc of Year of Depth Diameter Depth to Water Level Discharge  Operational  Operation
SNo. Structure Construction (Meter) (mm) (Meters below {m3/Hour) Hours/Day Days/Yee
Name ; : Ground Level) '

1 Borewell 2012 45.00 125 40.00 13.00 10 300

3 (b). Groundwater Abstraction Structure- Proposed

Number of Proposed Structures: * 1
Typ'e of Year of Depth Diamieter Bupth to Water Level Discharge  Operational = Operation
SNo. Structure Construction (Meter)  {mm) {Meters beiow (m3/Hour) Hours/Diy DaysiYes
Name ! Ground Level)
1 Borewell 2019 50.00 125 45.00 13.00 10 300

4. Groundwater Availability (Please Enclose a Comprehensive Report on Groundwater Condition in
and Around the Area) Applicable to Industries Consuming Greater Than 500 m*/day.- ($)

Details:
DETAIL ENCLOSED
5. Details of Rrainwater Harvesting and Artificial Recharge Measures Proposed / Implemented. If

Ground Water Recharge outside the
Industrial Unit Premises. then provide NOC from the Concerned Authority / Aaency if Already
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implemented, details may be furnished. (Attach Rainwater Harvesting /Artificial Recharge Proposal).-

(%)

Details:

DETAIL ENCLOSED

6. Consent to Operate / Estibilish / Approval Letter from Statutory Bodies viz Ministry of Environment
& Forests(MoEF) or State Pollution Controi Board(SFCB) or State Level Expert Appraisal
Committee{SEAC) or State Level Environment Impact Assessment Authority(SLEIAA):-* (§)

Letter Number:

a). Attached Consent/ Approval of Government Agency(Previous: Referral Letter )

State Polluti trol Board
AR oiNHOn G oL Boa Sr.No. Attachment Name
1 CONSENT Certificate

7. Have You Applied Earlier for Groundwater Clearance from CGWA / State Government Agency:

If Yes, so Details thereof with Status:

Processing Fee:
Bharat Kosh Transaction Ref. No:

Bharat Kosh Transaction Date:

INDUSTRIAL USE- Self Declaration

i~

I hereby certify that the data and information furnished above are true to the best of my knowledge and belief
and | am aware that if any part of the data / information submitted is found to be false or misleading at any
stage, the application will be rejected outright.

| hereby declare that all the mandatory do¢uments prescribed in the application form have been uploaded
and no blank /irrelevant documents have been uploaded. | am also aware that any false/ wrong submission
fuploading of document will lead to rejection of my application without any notice.

It is to certify that no case related to ground water withdrawal/ contamination is pending against the industry/
project/ unit as on date. Any such case filed against the company/ project/ unit in respect of ground water

withdrawal/ contamination during the pendency of this application shall be immediately brought to the notice
of CGWA.

I hereby undertake that in case any environmental compensation/ penalty is imposed on the firm by any
statutory autharity, 1 shall comply with the decision of such authority.

1. Application proforma is subject to modification from time to time.

2. Application should be submitted to

Regional Director Central Ground Water Board North Western Region,
Bhujal Bhawan,

Piot No. 3B, Sector 27-A,

CHANDIGARH, CHANDIGARH - 160019

3. Incomplete application will be summarily rejected.



4. Processing Fee:

Filled By EO:

Processing Fee Submitted :

Rs. 1000.00/- (Rupees One Thousand Only)

DD Details:
DD No: 041817
Yes DD Dated: 31/05/2017
Bank Name: HDFC BANK
In Favour Of: PAO CGWB
5. Hard copy of application required: Yes

6. Ground Water Charges / Quality

Ground Water Quality Approved Fresh Water

Ground Water Charge Required: Yes

Ground Water Charge Recieve: Not Define

Ground Water Charge Amount:

Ground Water Arear Amount:

Submitted Application will not be Processed {ill it the Print Out of the Signed Complete Application is
Submitted to Regional Office.

Attached Files

A). Affidavit regarding Non-availability of water supply from local government agencies No Attachment
Found |

B). Source Water Availability/Non-availability Certificate(Previous: Source of Availability of
Surface Water) : (Refer: 1 (vii)) No Attachment Found !

C). Ground Water Quality Report(Previous: Non-Polluting Effluent) :

Sr.No. Attachment Name

1 NON POLLUTING

D). Rain Water Harvesting/Artificial Recharge proposal{Previous: Details of Rainwater
Harvesting / Artificial Recharge Measures) : (Refer: 5)

Sr.No. Attachment Name



2,0

1 RAIN HARVESTING HARVES TING-001 jpg

E). Impact AssementReport for OCS areas by accredited consultants No Attachment Found !
F}). Consent to Establish in case of Over Exploited Category No Attachment Found |
G). MSME certificate in case of MSME No Attachment Found !

H). Affidavit in case of drinking/domestic/green belt (OE areas) for industries other than MSME No
Attachment Found !

1). Approval from Wetland Authority (in case of project area falling in Wetland zone) No Attachment
Found !

J). Bharat Kosh Reciept (Processing Fee) : No Attachment Found |
K). Bharatkosh reciept/Copy of Demand Draft (Abstraction Charges) No Attachment Found !
L). Bharatkosh reciept/Copy of Demand Draft (Restoration Charges) No Attachment Found !

M). Application with Signature and Seal: No Attachment Found !

L]

N). Site Plan with Location Map (Previous: Site Plan) : (Refer: 1 (ii))

Sr.No. Attachment Name
1 SITE PLAN SITE PLAN-001.jpg
0). Certified Revenue Sketch : (Refer: 1 (ii)) No Attachment Found }

P). Documents of Ownership / Lease : (Refer: 1 (v)}

Sr.No. Attachment Name

1 PAN CARD pan ca

Q). Water Balance Flow Chart (Previous: Enclose Flow Chart of Activity and Requirement of
Water): (Refer: 2)
No Attachment Found !

R). Hydrogeological Report(Previous: Groundwater Availability Report) : (Refer: 4) No Attachment
Found!

8). Authorization Letter (Previous:Authorization): No Attachment Found !

T). Extra Attachment : No Attachment Found !



U). Scanned Industrial Application : No Attachment Found !

V). Penalty : No Attachment Found !

Application Submitted By:
Appiication Submitted On:

Associated User:

VIHANTEXTILEO1
08/07/2017

VIHANTEXTILEO1

-



__ Forwarded message ——

From: babu nair <bnair2000@gmail coms
Date: Fri, 8 Jan 2021, 16:20

Subject: as discussed

To: <jansewajanhit@gmail.com>

1. Plz find attached application forms.

2. Modern and Shadex Rejected on 22.10.2020
bcos hard copy not submitted. Denim craze is new
application just submitted on 06.01.2021
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Application for Permission to Abstract Ground Water for Industrial Use

Application Number : 21-4/3289/HR/IND/2021

Application Code :
1. General Information:

Water Quality: *

Application Type Category/ Type of Application: *

(i) Name of Industry: *

53940

Fresh Water
Textiles

M.S CREATIONS

(ii) Location Details of the Industrial Unit- (Attach Approved Site Plan with Location Map) ($) *

Address Line 1; *
Address Line 2:
Address Line 3:
State: *

District: *
Sub-District: *
Village/Town: *
‘Latitude *

Leongitude *

Area Type: *

Area Type Category: *

Whether industry is MSME: *
Whether the project falis in Wetland Area: *
(ili) Communication Address
Address Line 1: *

Address Line 2:

Address Line 3:

State: *

District: *

Sub-District:

Pincode; *

Phone Number with Area Code:

Mobile Number: *

PLOT NO. 561 HSIIDC PHASE Il BARHI

HARYANA
SONIPAT
GANAUR
Bari (4)
29.107300

77.042100
Show Latitude & L ongitude

Non-Notified
Over Exploited
Yes (Micro)

No

PLOT NO 561 HSIIDC BARHI SONIPAT
HARYANA

SONIPAT

GANAUR

131001

91-9871232224



Fax Number:

E-Mail: * khandelwal.neeraj30@gmail.com

(iv} Salient Features of the Industrial Activity: *

washing and dying of garments

(v) Land Use Detaiis of the Existing / Proposed Industrial Unit Premises Ownership of the Land :

Land Use Details

Green Beli Area 200.00
Open Land 100.00
Road/ Paved Area 420.00
Rooftop area of building/ sheds 1080.00
Total 1800.00

(vi) Drainage in the Area (River/ Nala efc) :*

(vii) Source of Availability of Surface Water for
Industrial Use

(Submit Water Availability / Non Availability
- Certificate): * ()

(viil) Average Annual Rainfall in the Area (in mm): *

(ix) Townships / Villages (Within 2km Radius of the
industrial Unit): *

(x) Whether Ground Water Utilization for: * Existingindustry
Date of Commencement : 09/05/2018
Date of Expansion :

2.Details of Water Requirement (Fresh and Recycled Water Usage):

(Please Enclose Water Flow Chart of Activities and Requirement of Water at each Stage) ($)

(i) Total Water Requirement (at+b+c+d) (m*/day)

Existing {sq meter)

Existing

Water Requirement Details (Fresh Water) (m*/day)

a) Ground Water Requirement {m*/day): ~ 300.00 0.00
b). Surface Water Available (Canal, River, Ponds etc.) (m*day): * 0.00 0.00
¢). Water Supply from Any Agency (m*¥/day): * 5.00 0.00
Total Fresh Water Requirement : {a+b+c) (m°/day) 305.00 0.00
d). Recycled Water Usage (m°/day): 0.00 0.00
Total Water Requirement (a+b+c+d) (m*/day): 305.00 0.00

(ii) Breakup of Water Requirement and Usage:

Existing Proposed Totai No. of
Activity Requirement Requirement Requirement Operational
(m3/day) (m3/day} (m3/day) Days in a Year

Industrial Activity ~ 300.00 0.00 300.00 300

Proposed Total

300.00
0.00
5.00
305.00
0.00
305.00

Annual
Requirement
(m3/year)

80000.00



Residential / 2.00 0.00 2.00 0 0.00
Domestic

Greenbelt 2.00 0.00 2.00 0 0.00
Development :

/Environment

Maintenance
Other Use 1.00 0.00 1.0C 0 0.00

Grand Total 305.00 0.00 305.00 90000.00

(iii) Breakup of Recycled Water Usage:

(m®/day) {Days) (m®lyear)

a) Total Waste Water Generated : 300.00 300 90000
b}. Quantity of Treated Water Available : 0.00
i). Reuse in Industrial Activity : 0.00 300 0.00
ii) Reuse in Greenbelt Development : 0.00 0 0.00
iii) Other Uses : 0.00 0 0.00

c). Total Treated Water Utilised :

Net Ground Water Requirement: 300.00 (m”/day)

3 (a). Groundwater Abstraction Structure- Existing

Number of Existing Structures: * 1
s Typa of Year of Depth Diameter Hapt _tc “_’a*e” Leyol Discharge  Operational
SHp. Sidicans Construction (Meter) {mm) {Meisis belaw (m3/Hour) Hours/Da
Name Ground Level) <4¥
1 Borewell 2018 85.00 152 30.00 30.00 12

3 (b). Groundwater Abstraction Structure- Proposeéd

Number of Proposed Structures: * 0
Type of : ; st Depth to Water Level : L
SHo. Stiucture Year of Depth Diameter (Meters below Discharge Operatior al

Construction (Meter) {mm)

Name Ground Level)

No Records exist in Groundwater Abstraction Structure- Proposed.

4. Groundwater Availability (Please Enclose a Comprehensive Report on Groundwater Condition in
and Around the Area) Applicable to Industries Consuming Greater Than 500 mslday.- %)

Details:

5. Details of Rrainwater Harvesting and Artificial Recharge Measures Proposed / Implementad. If
Ground Water Recharge outside the

Industrial Unit Premises, then provide NOC from the Concerned Authority / Agency if Already
implemented, details may be furnished. (Attach Rainwater Harvesting /Artificial Recharge Proposal).-

()

{m3/Hour) Hours/Dz y

QOperation
DaysiYez

300

Operatl
Daysi



u

Details:

6. Consent to Operate / Estibilish / Approval Letter from Statutory Bodies viz Ministry of Environment
& Forests(MoEF) or State Pollution Control Board(SPCB) or State Level Expert Appraisal
Committee(SEAC) or State Level Environment Impact Assessment Authority(SLEIAA):-* (5)

Letter Number:

a). Attached Consent/ Approval of Government Agency(Previous: Referral Letter )
No Records exist in IndustrialNewReferralletter

7. Have You Applied Earlier for Groundwater Clearance from CGWA |/ State Government Agency:

If Yes, so Details thereof with Status:

Processing Fee:
Bharat Kosh Transaction Ref. No: 601210012282

Bharat Kosh Transaction Date: 06/01/2021

INDUSTRIAL USE- Self Declaration

v
| hereby certify that the data and information furnished above are true fo the best of my knowledge and belief

and | am aware that if any part of the data / information submitted is found to be false or misleading at any
stage, the application will be rejected outright.

| hereby declare that all the mandatory documents prescribed in the application form have been uploaded
and no blank firrelevant documents have been uploaded. | am also aware that any false/ wrong submission
Juploading of document will lead to rejection of my application without any notice.

It is to certify that no case related to ground water withdrawal/ contamination is pending against the industry/
project/ unit as on date. Any such case filed against the company/ project/ unit in respect of ground water
withdrawal/ contamination during the pendency of this application shall be immediately brought to the notice
of CGWA.

| hereby undertake that in case any environmental compensation/ penalty is imposed on the firm by any
statutory authority, I shall comply with the decision of such authority.

1. Application proforma is subject to modification from time to time.

2. Application should be submitted 1o

Regional Director Central Ground Water Board North Westéern Region,
Bhujai Bhawan,

Plot No. 3B, Sector 27-A,

CHANDIGARH, CHANDIGARH - 160019

3. Incomplete application will be summarily rejected.

4, Processing Fee: Rs. 10000.00/- (Rupees Ten Thousand Only}

Filled By EO:



Processing Fee Submitted
Bharatkosh Details:

Ve Bharat Kosh Transaction Ref. 601210012282
No:-

Bharat Kash Transaction Dated: 06/01/2021

5. Hard copy of application required: No

6. Ground Water Charges / Quality Ground Water Quality Approved
Ground Water Charge Required: Not Define
Ground Water Charge Recieve: No
Ground Water Charge Amount:

Ground Water Arear Amount:

Scanned copy of signature and seal document shouid be attached at prescribed piace before
submission of application.

Attached Files

A). Affidavit regarding Non-availability of water supply from local government agencies No Attachment
Found !

B). Source Water Availability/Non-availability Certificate(Previous: Source of Availability of
Surface Water) : (Refer: 1 (vii})

Sr.No. Attachment Name

-

rent agreement RENT AGREEMENTT.pdf
C). Ground Water Quality Report(Previous: Non-Polluting Effluent) :
Sr.No. Attachment Name
1 TEST REPORT ARIHANT ETP REPOR™".|idf

D). Rain Water Harvesting/Artificial Recharge proposal(Previous: Details of Rainwater
Harvesting / Artificial Recharge Measures) : (Refer: 5)

Sr.No. Attachment Name
1 certficate CertiFicate.r

E). Impact AssementReport for OCS areas by accredited consultants



Sr.No. Attachment Name

1 REPORT

F). Consent to Establish in case of Over Exploited Category

Sr.No. Attachment Name i
1 cto new CommonCtoCertificate - 2019.ppcf

G). MSME certificate in case of MSME

Sr.No. Attachment Name

1 CERTIFICATE GEPIL AGREEMEN ".pdf

H). Affidavit in case of drinking/domestic/green belt (OE areas) for industries other than MSME No
Attachment Found !

1). Approval from Wetland Authority (in case of project area falling in Wetland zone) No Attachment
Found !

J). Bharat Kosh Reciept (Processing Fee) :

Sr.No. Attachment Name

1 NOCAP RECEIPT NOCAP RECEIPT FEEE.pdf

K). Bharatkosh reciept/Copy of Demand Draft (Abstraction Charges) No Attachment Found !
L). Bharatkosh reciept/Copy of Demand Draft (Restoration Charges) No Attachment Found |

M). Application with Signature and Seal:

Sr.No. Attachment Name

1 undertaking . undertaking.pd

N). Site Plan with Location Map (Previous: Site Plan) : (Refer: 1 (ii)) No Attachment Found !
0). Certified Revenue Sketch : (Refer: 1 (ii)) No Attachment Found !

P). Documents of Ownership / Lease : (Refer: 1 (v)) No Attachment Found !

Q). Water Balance Flow Chart (Previous: Enclose Flow Chart of Activity and Requirement of
Water): {Refer: 2)
No Attachment Found !

R). Hydrogeological Report(Previous: Groundwater Availability Report) : (Refer: 4) No Attachment
Found !



S). Authorization Letter (Previous:Authorization): No Attachment Found !

T). Extra Attachment : No Attachment Found !

U). Scanned Industrial Application : No Attachment Found t

V). Penalty : No Attachment Found !

Application Submitted By: SAAVTEX
Application Submitted On: 06/01/2021
Associated User: SAAVTEX



‘Application for Permissionito Abstract Ground Water for Industrial Use

Application Number : 21-4/2394/HR/IND/2019

Application Code :
1. General Information:

Water Quality: *

Application Type Category/ Type of Appiication: *

(i) Name of Industry: *

41661

Saline/ Brackish
Textiles

TABI CREATIONS PVT. LTD.

(i) Location Details of the Industrial Unit- (Attach Approved Site Plan with Location Map) ($) *

Address Line 1: *
Address Line 2:
Address Line 3;
State: *

District: *
Sub-District: *
Village/Town: *
Latitude *

Longitude *

Area Type: *

Area Type Category: *

Whether industry is MSME: *
Whether the project falls in Wetland Area: *
(iii) Communication Address
Address Line 1: *

Address Line 2:

Address Line 3:

State: *

District; *

Sub-District;

Pincode: *

Phone Number with Area Code:

Mobile Number: *

PLOT NO. 540 PH-II

HSIIDC INDUSTRIAL ESTATE BARHI

HARYANA
SONIPAT
GANAUR
Bari (4)
29.140950

77.004900
Show Latitude & Longitude

Non-Notifie_d
Over Exploited
Not Define

Not Define

PLOT NO. 540 PH-II

HSIIDC INDUSTRIAL ESTATE BARHI

HARYANA
SONIPAT
GANAUR

131101

91-8572881234



Fax Number:
E-Mail: *
(iv) Salient Features of the Industrial Activity: ~

DYEING OF YARN

tabicreations@gmail.com

{v) Land Use Details of the Existing / Proposed Industrial Unit Premises Ownership of the Land :

Land Use Details

Green Belt Area

Open Land

Road/ Paved Area

Rooftop area of building/ sheds
Total

{vi) Drainage in the Area (River/ Nala etc) -*

(vii) Source of Availability of Surface Water for
Industrial Use

(Submit Water Availability / Non Availability
Certificate): * ($)

(viil) Average Annual Rainfall in the Area (in mmj): *

(ix) Townships / Villages (Within 2km Radius of the
Industrial Unit): *

{x) Whether Ground Water Utilization for: *
Date of Commencement :
Date of Expansion :

Existing (sq meter)

220.00
600.00
330.00
650.00
1800.00

SEWERAGE LINE PROVIDED BY HSIIDC

NIL

653.00

VILLAGE BARHI

ExistingIndustry
01/04/2014

2.Details of Water Requirement (Fresh and Recycled Water Usage):
(Please Enclose Water Flow Chart of Activities and Requirement of Water at each Stage) (§)

(i) Total Water Requirement (a+b¥c+d) (m°/day)

Existing Proposed Total
Water Requirement Details (Fresh Water) (m®/day)
a) Ground Water Requirement (m*/day): * 250.00 0.00 250.00
b). Surface Water Available (Canal, River, Ponds etc.) (m®/day): * 0.00 0.00 0.00
c¢). Water Supply from Any Agency (m*/day): * 2.00 0.00 2.00
Total Fresh Water Requirement : (a+b+c) (m’/day) 25200 0.00 252.00
d). Recycled Water Usage (m”/day): 0.00 0.00 0.00
Total Water Requirement (a+b+c+d) (m°/day): 252.00 0.00 252.00
(ii) Breakup of Water Requirement and Usage:
Existing Proposed Totai No. of Annual
Activity Requirement Requirement Regquirement Operational Requirement
{m3/day) {m3/day) {m3/day) Days in a Year (m3/year)

Industrial Activity ~ 250.00 0.00

250.00 300 75000.00



Residential / 1.50
Domestic

Greenbelt 0.50
Development
/Environment

Maintenance
Other Use 0.00

Grand Total 252.00

0.00

0.00

0.00

0.00

(iii) Breakup of Recycled Water Usage:

a) Total Waste Water Generated :

b). Quantity of Treated Water Available :

i). Reuse in Industrial Activity :

i) Reuse in Greenbelt Development :

i) Other Uses :
c). Total Treated Water Utilised :

Net Ground Water Requirement:

3 (a). Groundwater Abstraction Structure- Existing

Number of Existing Structures: *

Type of
SNo. Structure Year of
Name
1 Borewell 2014

3 (b). Groundwater Abstraction Structure- Proposed

Number of Proposed Structures: *

Type of &
Year of
SNo. Structure S onsheton
Name

Depth Diameter
Construction (Meter)

76.20

Depth
(Meter)

Diameter

1.50 365 547.50

0.50 365 182.50

0.00 0 0.00

252.00 75730.00

(m*/day) (Days) (m’lyear)
252.00 300 75600
0.00
0.00 300 0.00
0.00 365 0.00
0.00 0 0.00
250.00 (m°/day)
Boptiio Wale: Leve) Discharge  Operational

{Meters below

Ground Level)

39.62 5
Dep(t!:;:; g";t:;; I;:'VEI Discharge Operational
{m3/Hour) Hours/Day

Ground Level)

No Records exist in Groundwater Abstraction Structure- Proposed.

50

{m3/Hour) Hours/Day

4. Groundwater Availability (Please Enclose a Comprehensive Report on Groundwater Condition in
and Around the Area) Applicable to Industries Consuming Greater Than 500 m*/day.- ($)

Details:

NOT APPLICABLE

5. Details of Rrainwater Harvesting and Artificial Recharge Measures Proposed / Implemented. If

Ground Water Recharge outside the

Industrial Unit Premises, then provide NOC from the Concerned Authority / Agency if Already
implemented, details may be furnished. (Attach Rainwater Harvesting /Artificial Recharge Proposal).-

Operation
Days/Yez

300

Operat|
Daysh



(%)

Details:

ONE NUMBER OF RAIN WATER HARVESTING PIT INSTALLED

6. Consent to Operate / Estibilish / Approval Letter from Statutory Bodies viz Ministry of Environment
& Forests(MoEF) or State Pollution Control Board(SPCB) or State Level Expert Appraisal
Committee(SEAC) or State Level Environment Impact Assessment Authority(SLEIAA):-* ()

Letter Number: HSPCB/Consent/ : 19570817SONCTO3606736
Dated:09/02/2017

a). Attached Consent/ Approval of Government Agency(Previous: Referral Letter )

i d
State Pollution Control Boar: S, At Rams
1 CTO CERTIFICATE CertificateF

7. Have You Applied Earlier for Groundwater Clearance from CGWA / State Government Agency:

If Yes, so Details thereof with Status:

Processing Fee:
Bharat Kosh Transaction Ref. No: 3009190005702

Bharat Kosh Transaction Date: 30/09/2019

INDUSTRIAL USE- Self Declaration

| hereby certify that the data and information furnished above are true to the best of my knowledge and belief
and | am aware that if any part of the data / information submitted is found to be false or misleading at any
stage, the application will be rejected outright.

I hereby declare that all the mandatory documents prescribed in the application form have been uploaded
and no blank /irrelevant documents have been uploaded. | am also aware that any false/ wrong submission
/uploading of document will lead to rejection of my application without any notice.

It is to certify that no case related to ground water withdrawal/ contamination is pending against the industry/
project/ unit as on date. Any such case filed against the company/ project/ unit in respect of ground water
withdrawal/ contamination during the pendency of this application shall be immediately brought to the notice
of CGWA.

I hereby undertake that in case any environmental compensation/ penalty is imposed on the firm by any
statutory authority, | shall comply with the decision of such authority.

1. Application proforma is subject fo modification from time to time.

2. Application should be submitted to

Regional Director Central Ground Water Board North Western Region,
Bhujal Bhawan,

Plot No. 3B, Sector 27-A,

CHANDIGARH, CHANDIGARH - 160019

3. incomplete application will be summarily rejected.
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4. Processing Fee: Rs. 1000.00/- (Rupees One Thousand Only)
Filled By EO:
Processing Fee Submitted : No
5. Hard copy of application required: Yes
6. Ground Water Charges / Quality Ground Water Quality Approved Fresh Water
Ground Water Charge Required: Yes
Ground Water Charge Recieve: Not Define

Ground Water Charge Amount:

Ground Water Arear Amount:

Submitted Application will not be Processed till it the Print Out of the Signed Complete Application is
Submitted to Regional Office.

Attached Files

A). Affidavit regarding Non-availability of water supply from local government agencies No Attachment
Found!

B). Source Water Availability/Non-availability Certificate(Previous: Source of Availability of
Surface Water) : (Refer: 1 (vii))

Sr.No. Attachment Name
1 CERTIFICATE : CertiFicate (19).pdf

C). Ground Water Quality Report(Previous: Non-Polluting Effluent) :

Sr.No. Attachment Name

1 CERTIFICATE HwmCertiFicate.pdf

D). Rain Water Harvesting/Artificial Recharge proposal({Previous: Details of Rainwater
Harvesting / Artificial Recharge Measures) : (Refer: 5)

Sr.No. Attachment Name

1 CERTIFICATE CertificateForWaterDegi (1).pdf

E). Impact AssementReport for OCS areas by accredited consultants No Attachment Found !

F). Consent to Establish in case of Over Exploited Category No Attachment Found !



G). MSME certificate in case of MSME No Attachment Found |

H). Affidavit in case of drinking/domestic/green belt (OE areas) for industries other than MSME No
Altachment Found !

[). Approval from Wetland Authority (in case of project area falling in Wetland zone) No Attachment
Found !

J). Bharat Kosh Reciept (Processing Fee) :

Sr.No. Attachment Name File N

1 RECIEPT TransactionReceipt (11) (3)_page-0001.jpg

K). Bharatkosh reciept/Copy of Demand Draft (Abstraction Charges) No Attachment Found !
L). Bharatkosh reciept/Copy of Demand Draft (Restoration Charges) No Attachment Found !
M). Application with Signature and Seal: No Attachment Found !

N). Site Plan with Location Map (Previous: Site Plan) : (Refer: 1 (ii)) No Attachment Found !
O). Certified Revenue Sketch : (Refer: 1 {ii)) No Attachment Found !

P). Documents of Ownership / Lease : (Refer: 1 {v)) No Attachment Found !

Q). Water Balance Flow Chart {Previous: Enclose Flow Chart of Activity and Requirement of
Water): (Refer: 2)
No Aitachment Found ¢

R). Hydrogeological Report(Previous: Groundwater Availability Report) : (Refer: 4)
Sr.No. Attachment Name
1 CERTIFICATE CertificateForHwmDegi.pdf
S). Authorization Letter (Previous:Authorization):
Sr.No. Attachment Name File
1 CERTIFICATE Agreement_with_Hazardous_waste.pdf

T}. Extra Attachment :

Sr.No. Attachment Name

1 PROCESS CHART Manufacturing.pdi

U). Scanned Industrial Application : No Attachment Found |



V). Penalty : No Attachment Found !

Application Submitted By:
Application Submitted On:

Associated User:

TCREATION
30/09/2019

TCREATION

] i
Print | Close |
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Application for Permission to Abstract Ground Water for Industrial Use

Application Number : 21-4/3288/HR/IND/2021

Application Code :
1. General Information:

Water Quality: *

Application Type Category/ Type of Application: *

(i) Name of Industry: *

53936

Fresh Water
Textiles

FLORA DYEING HOUSE PVT LTD

(il) Location Details of the Industrial Unit- {Attach Approved Site Plan with Location Map) ($) *

Address Line 1: *
Address Line 2:
Address Line 3:
State: *

District: *
Sub-District: *
Village/Town: *
Latitude *

Longitude *

Area Type: *

Area Type Category: *

Whether industry is MSME: *
Whether the project falls in Wetland Area: *
(iii) Communication Address
Address Line 1: *

Address Line 2:

Address Line 3:

State: *

District: *

Sub-District:

Pincode: *

Phone Number with Area Code:

Mobile Number; *

PLOT NO 392 HSIIDC PH | BARHI SONIPAT

HARYANA
SONIPAT
GANAUR
Bari (4)
29.013200

77.043500
Show Latitude & Longitude

Non-Notified
Over Exploited
Yes (Small)

No

PLOT NO 392 HSIIDC PH 1 BARHI SONIPAT
HARYANA

SONIPAT

GANAUR

131001

91-9810095825



O
o

Fax Number:

E-Mail: * fiora.yarns@gmail.com
(iv) Salient Features of the Industrial Activity: *

dyeing of yarm

(v) Land Use Details of the Existing / Proposed Industrial Unit Premises Ownership of the Land :

Land Use Details Existing (sq meter)
Green Belt Area 1000.00
Open Land 100.00
Road/ Paved Area 500.00
Rooftop area of building/ sheds 2450.00
Total 4050.00

{vi) Drainage in the Area (River/ Nala etc) -*

{vii) Source of Availability of Surface Water for
Industrial Use

(Submit Water Availability / Non Availability
Certificate): * ()

(viii) Average Annual Rainfall in the Area {in mm): ~

(ix) Townships / Villages (Within 2km Radius of the
Industrial Unit): *

(x) Whether Ground Water Utilization for: * Existingindustry
Date of Commencement : 01/04/2016
Date of Expansion :

2.Details of Water Requirement (Fresh and Recycled Water Usage):
(Please Enclose Water Flow Chart of Activities and Requirement of Water at each Stage) (5)

(i) Total Water Requirement (at+b+c+d) (m°/day)
Existing Proposed Total
Water Requirement Details (Fresh Water) (m*/day)

a) Ground Water Requirement (m*day). * 400.00 0.00 400.00
b). Surface Water Available (Canal, River, Ponds etc.) (m®/day): * 0.00 0.00 0.00
c). Water Supply from Any Agency (m*/day): * 5.00 0.00 5.00
Total Fresh Water Requirement : (a+b+c) (m°/day) 405.00 0.00 405.00
d). Recycled Water Usage (m°/day): 0.00 0.00 0.00
Total Water Requirement (a+b+c+d) (m°Iday): 405.00 0.00 405.00

(i) Breakup of Water Requirement and Usage:

Existing Proposed Total No. of Annual
Activity Requirement Requirement Requirement Operational Requirement
(m3/day) {m3/day) {m3/day) Days in a Year (m3/year)

Industrial Activity ~ 400.00 0.00 400.00 300 120000.00



5t

Residential / 2.06 0.00 2.00 300 600.00
Domestic
Greenbelt 2.00 0.00 2.00 300 600.00

Development
[Environment
Maintenance
Other Use 1.00 0.00 1.00 300 300.00

Grand Total 405.00 0.00 405.00 121500.00

(iii) Breakup of Recycled Water Usage:

(m’Iday) (Days) (m®lyear)

a) Total Waste Water Generated : 400.00 300 120000
b). Quantity of Treated Water Available : 0.00

i). Reuse in Industrial Activity : 0.00 300 0.00

iiy Reuse in Greenbelt Development : 0.00 300 0.00

iii) Other Uses : 0.00 300 0.00

¢). Total Treated Water Utilised :

Net Ground Water Requirement: 400.00 (m°/day)

3 (a). Groundwater Abstraction Structure- Existing

Number of Existing Structures: * 1
SNo Stgfrft::e Year of Depth Diameter Dép(m;oegzt;;l‘fvel Discharge  Operational  Operation
Kamie Construction (Meter) {mm) Ground Level) {m3/Hour) Hours/Day Days/Yea
1 Borewell 2016 85.00 152 30.00 30.00 10 300

3 (b). Groundwater Abstraction Structure- Proposed

Number of Proposed Structures: * ¢]
Type of : ; ... Depthto Water Level £ . : 1 !
SHo,  Struckre Year of Depth  Diameter (Meters below Discharge Operatior al Operat

Construction (Meter) (mm) {(m3/Hour) Hours/D: y Daysh

Name Ground Level)

No Records exist in Groundwater Abstraction Structure- Proposed.

4. Groundwater Availability (Please Enclose a Comprehensive Report on Groundwater Condition in
and Around the Area) Applicable to Industries Consuming Greater Than 500 m’/day.- %)

Details:

5. Details of Rrainwater Harvesting and Artificial Recharge Measures Proposed / Implemented. If
Ground Water Recharge outside the

Industrial Unit Premises, then provide NOC from the Concerned Authority / Agency if Already
implemented, details may be furnished. (Attach Rainwater Harvesting /Artificial Recharge Proposal).-

($)



%0

6. Consent to Operate / Estibilish / Approval Letter from Statutory Bodies viz Ministry of Environment
& Forests(MoEF) or State Pollution Control Board{SPCB) or State Level Expert Appraisal
Committee(SEAC) or State Level Environment Impact Assessment Authority(SLEIAA):-* (5)

Letter Number:

a). Attached Consent/ Approval of Government Agency(Previous: Refeiral Letter )
No Records exist in IndustriaiNewReferralLetter

7. Have You Applied Earlier for Groundwater Clearance from CGWA / State Government Agency:

if Yes, so Details thereof with Status:

Processing Fee:
Bharat Kosh Transaction Ref. No: 601210011138

Bharat Kosh Transaction Date: 06/01/2021

INDUSTRIAL UUSE='Self Declaration

i
I hereby certify that the data and information furnished above are true to the best of my knowledge and belief

and | am aware that if any part of the data / information submitted is found to be false or misleading at any
stage, the application will be rejected outright.

I hereby declare that all the mandatory documents prescribed in the application form have been uploaded
and no blank firrelevant documents have been uploaded. | am also aware that any false/ wrong submission
{uploading of document will lead to rejection of my application without any notice.

Itis to certify that no case related to ground water withdrawal/ contamination is pending against the industry/
project/ unit as on date. Any such case filed against the company/ project/ unit in respect of ground water
withdrawal/ contamination during the pendency of this application shall be immediately brought to the notice
of CGWA.

| hereby undertake that in case any environmental compensation/ penalty is imposed on the firm by any
statutory authority, | shall comply with the decision of such authority.

1. Application proforma is subject to modification from time to time.

2. Application should be submitted to

Regional Director Central Ground Water Board North Western Region,
Bhujai Bhawan, _

Plot Ne. 3B, Sector 27-A,

CHANDIGARH, CHANDIGARH - 160019

3. Incomplete application will be summarily rejected.

4. Processing Fee: Rs. 10000.00/- (Rupees Ten Thousand Only)

Filled By EC:



b

Processing Fee Submitted
Bharatkosh Details;

Ves Bharat Kosh Transaction Ref. 601210011138
No:-

Bharat Kosh Transaction Dated: 06/01/2021

5. Hard copy of application required: No

6. Ground Water Charges / Quality Ground Water Quality Approved
Ground Water Charge Required: Not Define
Ground Water Charge Recieve: No
Ground Water Charge Amount:

Ground Water Arear Amount:

Scanned copy of signature and seai document should be attached at prescribed piace before
submission of application.

Attached Files

A). Affidavit regarding Non-availability of water suppiy from local gevernment agencies No Attachment
Found !

B). Source Water Availability/Non-availability Certificate(Previous: Source of Availability of
Surface Water) : (Refer: 1 (vii))

Sr.No. Attachment Name
1 RLA IRI A FLORA.pdf
C). Ground Water Quality Report(Previous: Non-Polluting Effluent) :
Sr.No. Aftachment Name
1 TEST REPORT TEST REPORT.jpeg

D). Rain Water Harvesting/Artificial Recharge proposal(Previous: Details of Rainwater
Harvesting / Artificial Recharge Measures) : (Refer: 5)

Sr.No. Attachment Name

1 UNDERTAKING RAIN HARVESTING (2). odf

E). Impact AssementReport for OCS areas by accredited consultants



(0

Sr.No. Attachment Name

1 CA new ca and gepil 2017-2: . df
F). Consent to Establish in case of Over Exploited Category
Sr.No. Attachment Name
1 CTO CommonCtoCertificate . pdf
G). MSME certificate in case of MSME
Sr.No. Attachment Name
1 MOA MiJ:A FLORA pdf

H). Affidavit in case of drinking/domestic/green belt (OE areas) for industries other than MSME No
Attachment Found |

I}. Approval from Wetland Authority (in case of project area falling in Wetland zone) No Attachment
Found !

J). Bharat Kosh Reciept (Processing Fee} :

Sr.No. Attachment Name

1 RECEIPT NOCAP PAYMENT RECEIPT. ¢

K). Bharatkosh reciept/Copy of Demand Draft (Abstraction Charges) No Attachment Found !
L). Bharatkosh reciept/Copy of Demand Draft (Restoration Charges) No Attachment Found !
M). Application with Signature and Seal:

Sr.No. Attachment Name

1 UNDERTAKING UNDERTAKING.pdf

N). Site Plan with Location Map (Previous: Site Plan) : (Refer: 1 (ii)) No Attachment Found !
0). Certified Revenue Sketch : (Refer: 1 {ii})) No Attachment Found !
P). Documents of Ownership / Lease : (Refer: 1 (v)) No Attachment Found !

Q). Water Balance Flow Chart {Previous: Enclose Flow Chart of Activity and Requirement of
Water): (Refer: 2)
No Attachment Found !

R). Hydrogeological Report(Previous: Groundwater Availability Report) : (Refer: 4) No Attachment
Found!



o)

S). Authorization Letter (Previous:Authorization): No Attachment Found !
T). Extra Attachment : No Atiachment Found !
U). Scanned Industrial Application : No Atiachment Found |

V). Penalty : No Attachment Found |

Application Submitted By: FLORA
Application Submitted On: 06/01/2021
Associated User: FLORA

Print |

Setidd



for Permission to Abstract Ground Water for Industrial Use

Application Number : 21-4/3262/HR/IND/2020

Application Code :
1. General Information:

Water Quality: *

Application Type Category/ Type of Application: *

(i} Name of Industry: *

53671

Fresh Water
Textiles

FINE DYEING PVT. LTD.

(ii} Location Details of the Industrial Unit- (Attach Approved Site Plan with Location Map) (%) *

Address Line 1: *

Address Line 2:
Address Line 3:
State: *
District; *
Sub-District: *
Village/Town: *
Latitude *

Longitude *

Area Type: *
Area Type Category: *

Whether industry is MSME: *

Whether the project falls in Wetland Area: *

(iii) Communication Address

Address Line 1: *

Address Line 2:
Address Line 3:
State: *

District; *
Sub-District:
Pincoede: *

Phone Number with Area Code:

PLOT NO. 400-401 HSIIDC BARHI SONIPAT
HARYANA

HARYANA
SONIPAT
GANAUR
Bari (4)
29.000000

77.000000
Show L atitude & Longitude

Non-Notified
Over Exploited
Yes (Small)

No

PLOT NO. 400-401 HSIIDC BARHI SONIPAT
HARYANA

HARYANA
SONIPAT
GANAUR

131101



Mobile Number: * 91-8312062827
Fax Number: 91-9312062827
E-Mail: * finedyeing400@yahoo.com

(iv) Salient Features of the industrial Activity: *

Dyeing of Fabrics

L5

(v) Land Use Details of the Existing / Proposed Industrial Unit Premises Ownership of the Land :

Land Use Details Existing (sq meter)
Green Belt Area 0.00
Open Land 4320.00
Road/ Paved Area 0.00
Rooftop area of buiiding/ sheds 720.00
Total 5040.00

(vi) Drainage in the Area (River/ Nala etc) :*

(vii) Source of Availability of Surface Water for
Industrial Use

(Submit Water Availability / Non Availability
Certificate): * (3)

(viii) Average Annual Rainfall in the Area (in mm); *

(ix) Townships / Villages (Within 2km Radius of the
Industrial Unit); *

(x) Whether Ground Water Utilization for: * Existinglndustry
Date of Commencement : 01/08/2011
Date of Expansion :

2.Details of Water Requirement (Fresh and Recycled Water Usage):

(Please Enclose Water Flow Chart of Activities and Requirement of Water at each Stage) ($)

i) Total Water Requirement (a+b+c+d) (m’/da
Y

Existing Proposed Total

Water Requirement Details (Fresh Water) (m®/day)

a) Ground Water Requirement (m¥day): * 202.00 0.00
b). Surface Water Available (Canal, River, Ponds etc.) (m3/day): * 2.00 0.00
c). Water Supply from Any Agency (m3day): * 0.00 0.00
Total Fresh Water Requirement : (a+b+c) (m*/day) 204.00 0.00
d). Recycled Water Usage (m*/day): 0.00 0.00
Total Water Requirement (a+b+c+d) (m*/day): 204.00 0.00

(ii) Breakup of Water Requirement and Usage:

Existing Proposed Total No. of
Activity Réquirement Requirement Requirement Operational
{m3/day) (m3/day) (m3/day) Days in a Year

202.00
2.00
0.00
204.00
0.00
204.00

Annual
Requirement
(m3/year)

0.00
0.00
0.00
0.00
0.00
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Industrial Activity 200.00 0.00 200.00 300 60000.00
Residential / 2.00 0.00 2.00 300 600.00
Domestic : ¢

Greenbelt 0.00 0.00 0.00 0 0.00
Development

[Environment

Maintenance
Other Use 0.00 0.00 0.00 0 0.00

Grand Total 202.00 0.00 202.00 60600.00

(iii) Breakup of Recycled Water Usage:

(m®Iday) (Days) (m*lyear)

a) Total Waste Water Generated : 150.00 300 45000
b). Quantity of Treated Water Available : 0.00
i). Reuse in Industrial Activity : 0.00 300 0.00
ii) Reuse in Greenbelt Development : 0.00 0 0.00
i) Other Uses : 0.00 0 0.00

c). Total Treated Water Utilised :

Net Ground Water Requirement: 202.00 (m°/day)

3 (a). Groundwater Abstraction Structure- Existing

Number of Existing Structures: * 1
Type of s Depth to Water Level _. ;
$io.  Sirctare Year of Depth Diameter (Meters below Discharge  Operational

Construction (Meter) {mm) (m3/Hour) Hours/Day

Name Ground Level)

1 Borewell 2011 45.00 125 40.00 15.00 10

3 (b). Groundwater Abstraction Structure- Proposed

Number of Proposed Structures: * 0
Tyne of _ y 2 Depth to Water Level si .
SNo.  Stractars Year of Depth Diameter (Meters below Discharge Operatior al

Construction (Meter) (mm)

Name Ground Level)

No Records exist in Groundwater Abstraction Siructure- Proposed.

4. Groundwater Availability (Please Enclose a Comprehensive Report on Groundwater Condition in
and Around the Area) Applicable to Industries Consuming Greater Than 500 m®/day.- ($)

Details:
3. Details of Rrainwater Harvesting and Artificial Recharge Measures Proposed / Implemented. If

Ground Water Recharge outside the
Industrial Unit Premises. then provide NCC from the Concerned Authority / Agency if Already

{m3/Hour) Hours!D: y

Operation
Days/Yez

300

Operat
Daysi
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implemented, details may be furnished. (Attach Rainwater Harvesting /Artificial Recharge Proposal).-

(5)

Details:

6. Consent to Operate / Estibilish / Approval Letter from Statutory Bodies viz Ministry of Environment
& Forests(MoEF) or State Pollution Control Board(SPCB) or State Level Expert Appraisal
Committee(SEAC) or State Level Environment impact Assessment Authority(SLEIAA):-* ($)

Letter Number:

a). Attached Consent/ Approval of Government Agency(Previous: Referral Letter )
No Records exist in IndustrialNewReferralletter

7. Have You Applied Earlier for Groundwater Clearance from CGWA / State Government Agency:

if Yes, so Detaiis thereof with Status:

Processing Fee:
Bharat Kosh Transaction Ref. No: 3112200010004

Bharat Kosh Transaction Date: 31/12/2020

INDUSTRIAL USE="Self Declaration.

1 hereby certify that the data and information furhished above are true to the best of my knowledge and belief

and | am aware that if any part of the data / information submitted is found to be false or misleading at any
stage, the application will be rejected outright.

I hereby declare that all the mandatory documents prescribed in the application form have been uploaded
and no blank /irrelevant documents have been uploaded. | am also aware that any false/ wrong submission
{uploading of document will lead to rejection of my application without any notice.

It is to certify that no case related to ground water withdrawal/ contamination is pending against the industry/
project/ unit as on date. Any such case filed against the company/ project/ unit in respect of ground water
withdrawal/ contamination during the pendency of this application shall be immediately brought to the notice
of CGWA.

I hereby undertake that in case any environmental compensation/ penalty is imposed on the firm by any
statutory authority, | shall comply with the decision of such authority.

1. Application proforma is subject to modification from time to time.

2. Application should be submitted to _
Regional Director Central Ground Water Board North Western Region,
Bhujal Bhawan,

Plot No. 3B, Sector 27-A,

CHANDIGARH, CHANDIGARH - 160019

3. Incomplete application will be summarily rejected.

4. Processing Fee: Rs. 10000.00/- (Rupees Ten Thousand Only)



Filled By EO:

Processing Fee Submitted ‘
Bharatkosh Details:

Yes Bharat Kosh Transaction Ref. 3112200010004

Na:-

Bharat Kosh Transaction Dated: 31/12/2020

5. Hard copy of application required: No
6. Ground Water Charges / Quality Ground Water Quality Approved Fresh Water
Ground Water Charge Required:; Yes
Ground Water Charge Recieve: No

Ground Water Charge Amount:

Ground Water Arear Amount:

Scanned copy of signature and seal document should be attached at prescribed place before
submission of application.

Attached Files

66

A). Affidavit regarding Non-availability of water supply from lecal government agencies No Attachment

Found !

B). Source Water Availability/Non-availability Certificate(Previous: Source of Availability of

Surface Water) : (Refer: 1 (vii))

Sr.No. Attachment Name

1 Source Water Availability/Non-availability

C). Ground Water Quality Report(Previous: Non-Polluting Effiuent) :

Sr.No. Attachment Name

1 Ground Water Quality Report

D). Rain Water Harvesting/Artificial Recharge proposal{Previous: Details of Rainwater
Harvesting / Artificial Recharge Measures) : (Refer: 5)

Sr.No. Attachment Name

1 Rain Water Harvesting/Artificial Recharge pr
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E). Impact AssementReport for OCS areas by accredited consultants

Sr.No. Attachment Name

1 Impact AssementRepaort for OCS areas

F). Consent to Establish in case of Over Exploited Category

Sr.No. Attachment Name

1 Consent to Estabiish FINZ CTO 2022.pdi

G). MSME certificate in case of MSME

Sr.No. Attachment Name

-

MSME certificate |

H). Affidavit in case of drinking/domestic/green belt (OF areas) for industries other than MSME No
Attachment Found !

). Approval from Wetland Authority (in case of project area falling in Wetland zone) No Attachment
Found !

J). Bharat Kosh Reciept (Processing Fee) :

Sr.No. Attachment Name F

1 Bharat Kosh Reciept TransactionReceipt fine 10000 ‘e 2.pdf

K). Bharatkosh reciept/Copy of Demand Draft (Abstraction Charges) No Attachment Found !
L). Bharatkosh reciept/Copy of Demand Draft (Restoration Charges) No Attachment Found !

M). Application with Signature and Seat:

Sr.No. Aftachment Name

1 Aplication with Signature Industrial SADApplicationfol E dernal.pdf

N). Site Plan with Location Map (Previous: Site Plan) : (Refer: 1 (ii)) No Attachment Found !
0). Certified Revenue Sketch : (Refer: 1 (ii)) No Attachment Found !
P). Documents of Ownership / Lease : (Refer: 1 {v)) No Attachment Found |

Q). Water Balance Flow Chart (Previous: Enclose Flow Chart of Activity and Requirement of
Water): {(Refer: 2)
No Attachment Found !

R). Hydrogeological Report(Previous: Groundwater Availability Report) : {Refer: 4) No Attachment



Found |

S). Authorization Letter (Previous:Authorization): No Attachment Found |
T). Extra Attachment : No Attachment Found |

U). Seanned Industrial Application : No Attachment Found !

V). Penalty : No Attachment Found !

Application Submitted By: NARENDRA1
Application Submitted On: 31/12/2020
Associated User: NARENDRA1

Print | Close

{ i
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Application for Permission to Abstract Ground Water for Industrial Use

Application Number : 21-4/3286/HR/IND/2021

Application Code :
1. General Information:

Water Quality: *

Application Type Category/ Type of Application: *

(i) Name of Industry: *

53933

Fresh Water
Textiles

DENIM ART

(i} Location Details of the Industrial Unit- (Attach Approved Site Plan with Location Map) ($) *

Address Line 1: *
Address Line 2:
Address Line 3:
State: *

District: *
Sub-District: *
Village/Town:; *
Latitude *

Longitude *

Area Type: *

Area Type Category: *

Whether industry is MSME: *
Whether the project falls in Wetland Area: *
(iii) Communication Address
Address Line 1: *

Address Line 2:

Address Line 3:

State: *

District: *

Sub-District:

Pincode: *

Phone Number with Area Code;

Mobile Number: *

PLOT NO 523 D HSIIDC BARHI SONIPAT

HARYANA
SONIPAT
GANAUR
Bari (4)

29.103200

77.043500
Show Latitude & Longitude

Non-Notified
Over Exploited
Yes (Micro)

No

PLOT NO. 523 D HSIIDC BARHI SONIPAT

HARYANA
SONIPAT
GANAUR

131001

91-9312522818



Fax Number:
E-Mail: *
(iv) Salient Features of the Industrial Activity: *

washing and dyeing of garments

vikas_dhg@yahoo.com

(v) Land Use Details of the Existing / Proposed Industrial Unit Premises Ownership of the Land :

Land Use Details

Green Belt Area

Open Land

Road/ Paved Area

Rooftop area of building/ sheds

Total

(vi) Drainage in the Area (River/ Nala etc) :*

(vii) Source of Availability of Surface Water for
Industrial Use

(Submit Water Availability / Non Availability
Certificate): * ($)

(viil) Average Annual Rainfall in the Area (in mm); *

(ix) Townships / Villages (Within 2km Radius of the
Industrial Unit): *

{x) Whether Ground Water Utilization for: *
Date of Commencement :
Date of Expansion :

Existing {(sq meter)

100.00
100.00
200.60
625.00
1025.00

Existingindustry
21/05/2016

2 Details of Water Reguirement {Fresh and Recycled Water Usage):
(Please Enclose Water Flow Chart of Activities and Requirement of Water at each Stage) (3)

(i) Total Water Requirement (a+b+c+d) (m*/day)

Existing Proposed Total

Water Requirement Details (Fresh Water) (m°/day)

a) Ground Water Requirement {m*/day): * 50.00 0.00 50.00
b). Surface Water Available (Canal, River, Ponds etc.) (m®/day): * 0.00 0.00 0.00
¢). Water Supply from Any Agency (m®/day): * 5.00 0.00 5.00
Total Fresh Water Requirement : (a+b+c) (m°/day) 55.00 0.00 55.00
d). Recycled Water Usage (m°/day): 0.00 0.00 0.00
Total Water Requirement (a+b+c+d) (m*/day): 55.00 0.00 55.00
(ii) Breakup of Water Requirement and Usage:
Existing Proposed Total No. of Annual
Activity Requirement Requirement Requirement Operational Requirement

(m3/day) (m3/day) (m3/day) DaysinaYear  {m3/year)

Industrial Activity 50.00 0.00 50.00 300 15000.00

L4=]



Residential / 2.00 0.00 2.00 300 600.00
Domestic

Greenbelt 2.00 0.00 2.00, 300 600.00
Development

[Environment
Maintenance

Other Use 1.00 0.00 1.00 300 300.00

Grand Total 55.00 0.00 55.00 16500.00

(iii} Breakup of Recycled Water Usage:

(m°Iday) (Days) (m°lyear)

a) Total Waste Water Generated : 50.00 300 15000
b). Quantity of Treated Water Available : 0.00
i). Reuse in Industrial Activity : 0.00 300 0.00
i} Reuse in Greenbelt Development : 0.00 300 0.00
iif) Other Uses : 0.00 300 0.00

c). Total Treated Water Utilised :

Net Ground Water Requirement: 50.00 (m’/day)

3 (a). Groundwater Abstraction Structure- Existing

Number of Existing Structures: * 1
Type of ; Depth to Water Level . E
$MG. Structure Year of Depth Diameter {Meters below Discharge  Operational

Construction (Meter) {mm) {m3/Hour) Hours/Day

Name Ground Level)

1 Borewell 20186 90.00 152 30.00 10.00 5

3 (b). Groundwater Abstraction Structure- Proposed

Number of Proposed Structures: * 0
Type of : Year of Depth Diameter Depth _to Vegter Lavel Discharge Operational
SNe. Structure Construction (Meter) (mm) (Meters below {m3/Hour) Hours/Day
Name Ground Level) : :

No Records exist in Groundwater Abstraction Structure- Proposed.

4. Groundwater Availability (Please Enclose a Comprehensive Report on Groundwater Condition in
and Around the Area) Applicable to Industries Consuming Greater Than 500 m3ld'ay.- (%

Details:

5. Details of Rrainwater Harvesting and Artificial Recharge Measures Proposed / Implemented. If
Ground Water Recharge outside the

Industrial Unit Premises, then provide NOC from the Concerned Authority / Agency if Aiready
implemented, details may be furnished. (Attach Rainwater Harvesting /Artificial Recharge Proposal).-

(%)

Operation
Days/Yez

300

Operat
Daysh
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6. Consent to Operate / Estibilish / Approval Letter from Statutory Bodies viz Ministry of Environment
& Forests(MoEF) or State Pollution Control Board{SPCB) or State Level Expert Appraisal
Committee(SEAC) or State Level Environment Impact Assessment Authority(SLEIAA):-* ($)

Letter Number:

a). Attached Consent/ Approval of Government Agency(Previous: Referral Letter )
No Records exist in IndustriaiNewReferralLetter

7. Have You Applied Earlier for Groundwater Clearance from CGWA / State Government Agency:

If Yes, so Details thereof with Status:

Processing Fee:
Bharat Kosh Transaction Ref. No: 601210010548

Bharat Kosh Transaction Date; 06/01/2021

INDUSTRIAL USE- Self Declaration

i

I hereby certify that the data and information furnished above are true to the best of my knowledge and belief
and | am aware that if any part of the data / information submitted is found to be false or misleading at any
stage, the application will be rejected outright.

I hereby declare that all the mandatory documents prescribed in the application form have been uploaded
and no blank /irrelevant documents have been uploaded. | am also aware that any false/ wrong submission
/uploading of document will lead to rejection of my application without any notice.

Itis to certify that no case related to ground water withdrawal/ contamination is pending against the industry/
project/ unit as on date. Any such case filed against the company/ project/ unit in respect of ground water
withdrawal/ contamination during the pendency of this application shall be immediately brought to the notice
of CGWA.

| hereby undertake that in case any environmental compensation/ penalty is imposed on the firm by any
statutory authority, | shall comply with the decision of such authority.

1. Application proforma is subject to modification from time to time.

2. Application should be submitted to

Regional Director Central Ground Water Board North Western Region,
Bhujal Bhawan,

Plot No. 3B, Sector 27-A,

CHANDIGARH, CHANDIGARH - 160019

3. Incomplete application will be summarily rejected.

4. Processing Fee: Rs. 10000.00/- (Rupees Ten Thousand Only)

Filled By EO:



Processing Fee Submitted
Bharatkosh Details:

T3

Yes Bharat Kosh Transaction Ref. 601210010548

No:-

Bharat Kosh Transaction Dated: 06/01/2021

5. Hard copy of application required: No

6. Ground Water Charges / Quality Ground Water Quality Approved
Ground Water Charge Required: Not Define
Ground Water Charge Recieve: No
Ground Water Charge Amount:

Ground Water Arear Amount:

Scanned copy of signature and seal document shouid be attached at prescribed piace before
submission of application.

Attached Files

A). Affidavit regarding Non-availability of water supply from local government agencies No Attachment

Found!

B). Source Water Availability/Non-availability Certificate(Previous: Source of Availability of

Surface Water) : (Refer: 1 (vii))

Sr.No. Attachment Name

1 rla
C). Ground Water Quality Report(Previous: Non-Polluting Effluent) :

Sr.No. Attachment Name

1 test report

D). Rain Water Harvesting/Artificial Recharge proposal(Previous: Details of Rainwater
Harvesting / Artificial Recharge Measures) : (Refer: 5)

Sr.No. Attachment Name

1 cle

E). Impact AssementReport for OCS areas by accredited consultants No Attachment Found !

rla denim art.pdf

test report.jpe



i

F). Consent to Establish in case of Over Exploited Category

Sr.No. . Attachment Name
1 cto ' CommonCtoCertificate (28).pdf

G). MSME certificate in case of MSME -

Sr.No. Attachment Name

1 uam

H). Affidavit in case of drinking/domestic/green belt (OE areas) for industries other than MSME No
Attachment Found !

). Approval from Wetland Authority (in case of project area falling in Wetland zone) No Attachment
Found!

J). Bharat Kosh Reciept (Processing Fee) :

Sr.No. Attachment Name

1 fees NOCAP RECEIPTFEES.pdf

K). Bharatkosh reciept/Copy of Demand Draft {Abstraction Charges) No Attachment Found !

L). Bharatkosh reciept/Copy of Demand Draft (Restoration Charges)

Sr.No. Attachment Name

1 receipt NOCAP RECEIPTFEES.pdf

M). Application with Signature and Seal:

Sr.No. Attachment Name

1 undertaking unndertaking denim art.pdf

N). Site Plan with Location Map (Previous: Site Plan) : (Refer: 1 (ii)) No Attachment Found !
O}. Certified Revenue Sketch : (Refer: 1 (ii}) No Attachment Found !
P). Documents of Ownership / Lease : {Refer: 1 (v)) No Attachment Found !

Q). Water Balance Flow Chart (Previous: Enclose Flow Chart of Activity and Requirement of
Water): (Refer: 2)
No Attachment Found’!

R). Hydrogeological Report{Previous: Groundwater Availability Report) : {Refer: 4) No Attachment
Found !



S). Authorization Letter (Previous:Authorization): No Attachment Found !

T). Extra Attachment : No Attachment Found !

U). Scanned Industrial Application : No Attachment Found !

V}. Penalty : No Attachment Found !

Application Submitted By: DENIMART
Application Submitted On: 06/01/2021
Associated User: DENIMART

Print ! Cloge |



Exemption Letter

Application Code :
1. General Information:
Water Quality: *

Application Type Category/ Type of
Application: *

(i) Name of Industry: *

- _Application for Permission to Abstract Ground Water for Industrial Use
Application Number : 21-4/3254/HR/IND/2629

53653

Fresh Water

Textiles

OASIS TEXFAB INDIA

(i) Location Details of the Industrial Unit- (Attach Approved Site Plan with Location Map) ($) *

Address Line 1: *
Address Line 2:
Address Line 3:
State: *

District: *
Sub-District: *
Village/Town: *
Latitude *

Longitude *

Area Type: *
Area Type Category: *

Whether industry is MSME: *

Whether the project falls in Wetland Area: *

(iii) Communication Address
Address Line 1: *

Address Line 2:

Address Line 3:

State: *

District: *

Sub-District:

Pincode: *

Phone Number with Area Code:
Mobile Number: *

Fax Number:

PLOT NO. 500 HSIIDC PHASE Il BARHI SONIPAT

HARYANA
SONIPAT
GANAUR
Bari (4)
24.303800

85.414300
w Latitude & Longitude

[92]
-y
Q

Non-Notified
Over Exploited.
Yes (Small)

No

PLOT NO 500 HSIIDC PHASE-Il BARHI SONIPAT

HARYANA

SONIPAT

GANAUR

131101

91-9650828321



E-Mail: * oasistexfeb@gmail.com
(iv) Salient Features of the Industrial Activity: *

TEXTILE PRODUCTS

T

(v} Land Use Details of the Existing / Proposed Industrial Unit Premises Ownership of the Land :

Land Use Details

Green Belt Area 0.00
Open Land 2910.00
Road/ Paved Area 0.00
Rooftop area of building/ sheds 1840.00
Total 4850.00

(vi) Drainage in the Area (River/ Nala etc) :*

(vil) Source of Availability of Surface Water for
Industrial Use

(Submit Water Avaiiability / Non Availabiiity
Certificate): * (3)

(viii) Average Annual Rainfall in the Area (in
mm): *

(ix) Townships / Villages (Within 2km Radius of
the Industrial Unit): *

(x) Whether Ground Water Utilization for: *
Date of Commencement :
Date of Expansion :

Existinglndustry
16/11/2015

2.Details of Water Requirement (Fresh and Recycled Water Usage):

Existing {sq meter)

{Please Enclose Water Flow Chart of Activities and Requirement of Water at each Stage) (%)

(i) Total Water Requirement (a+b+c+d) (m’/day)

Water Requirement Details (Fresh Water) (m*/day)

Existing Proposed Total

a) Ground Water Requirement (m*/day): * 0.00 0.00 0.00
b). Surface Water Available (Canal, River, Ponds etc.) (m3¥day): * 9.00 0.00 9.00
¢). Water Supply from Any Agency (m3day): * 0.00 0.00 0.00
Total Fresh Water Requirement : (a+b+c) (m’/day) 9.00 0.00 9.00
d). Recycled Water Usage (m*/day): 0.00 9.00 9.00
Total Water Requirement (a+b+c+d) (m°/day): 9.00 9.00 18.00
{ii) Breakup of Water Requirement and Usage:
Existing Proposed Total No. of Annual
Activity Requirement Requirement  Requirement Operational Requirement

(m3/day) {m3/day) (m3/day) Days in a Year (m3/year)
Industrial Activity 0.00 0.00 0.00 300 0.00
Residential / 1.00 0.00 1.00 300

300.00

0.00
0.00
0.00
0.00
0.00



Domestic

Greenbelt 0.00 0.00 0.00 0
Development

/Environment

Maintenance

Other Use 0.00 0.00 0.00 0

Grand Total 1.00 0.00 1.00

{iii) Breakup of Recycled Water Usage:

(m*iday)
a) Total Waste Water Generated : 9.00
b). Quantity of Treated Water Available : 9.00
i). Reuse in Industrial Activity : 0.00
ii) Reuse in Greenbelt Development : 0.00
iif) Other Uses : 0.00
c). Total Treated Water Utitised :
Net Ground Water Requirement: 0.00 (m*/day)
3 (a). Groundwater Abstraction Structure- Existing
Number of Existing Structures: *
Type of SR : Depth to Water Level
SNo. Structure CO:::_’ Lgifion (Eg:;?) D‘?;]“;;er {Meters below
Name Ground Level)
No Records Exist in Groundwater Abstraction Structure- Proposed.-
3 (b). Groundwater Abstraction Structure- Proposed.
Number of Proposed Structures: *
Type of o Depth to Water Level
SNeo. Structure Co:::' Lg’fion- {?ni;:;?) Dl?:;;er {Meters below
Name B j Ground Level)

No Records exist in Groundwater Abstraction Structure- Proposed.

0.00

0.00

300.00

(Days) (m°lyear)

300 2700
300 0.00
0 0.00
0 0.00
Discharge
{m3/Hour)
Discharge

{m3/Hour)

Operational
Hours/Day

Operational
Hours/Day

4. Groundwater Availability (Please Enclose a Comprehensive Report on Groundwater Condition in and
Around the Area) Applicable to Industries Consuming Greater Than 500 m*/day.- ($)

Details:

5. Details of Rrainwater Harvesting and Artificial Recharge Measures Proposed / Implemented. If Ground

Water Recharge outside the

industrial Unit Premises, then provide NOC from the Concerned Authority / Agency if Already
implemented, details may be furnished. (Attach Rainwater Harvesting /Artificial Recharge Proposal).- ($)

Details:

Operatio
Days/Ye

Operatio
Days/Ye



H

6. Consent to Operate / Estibilish / Approval Letter from Statutory Bodies viz Ministry of Environment &
Foresis(MoEF) or State Pollution Control Board{SPCB) or State Level Expert Appraisal
Committee(SEAC) or State Level Environment Impact Assessment Authority(SLEIAA):-* ($)

Letter Number:

a). Attached Consent/ Approval of Government Agency(Previous: Referrai Letter)
No Records exist in IndustriaiNewReferrall etter

7. Have You Applied Earlier for Groundwater Clearance from CGWA [ State Government Agency:

If Yes, so Details thereof with Status:

Processing Fee:
Bharat Kosh Transaction Ref. No:

Bharat Kosh Transaction Date:

INDUSTRIAL USE-Self Declaration

1 hereby certify that the data and information furnished above are true to the best of my knowledge and belief
and | am aware that if any part of the data / information submitted is found to be false or misleading at any
stage, the application will be rejected outright.

| hereby declare that all the mandatory documents prescribed in the application form have been uploaded and
no blank /irrelevant documents have been upioaded. | am also aware that any faise/ wrong submission
/uploading of document will lead to rejection of my application without any notice.

It is to certify that no case related to ground water withdrawal/ contamination is pending against the industry/
project/ unit as on date. Any such case filed against the company/ project/ unit in respect of ground water
withdrawal/ contamination during the pendency of this application shali be immediately brought to the nofice of
CGWA.

| hereby undertake that in case any environmental compensation/ penalty is imposed on the firm by any
statutory authority, | shall comply with the decision of such authority.

1. Application proforma is subject to modification from time to time.

2. Application should be submitted to

Regional Director Central Ground Water Board North Western Region,
Bhujal Bhawan,

Plot No. 3B, Sector 27-A,

CHANDIGARH, CHANDIGARH - 160019

3. Incomplete application will be summarily rejected.

4. Processing Fee: Not Taken
5. Hard copy of application required: No
6. Ground Water Charges / Quality Ground Water Quality Approved Fresh Water

Ground Water Charge Required: Yes



D

Ground Water Charge Recieve: Not Define
Ground Water Charge Amount:

Ground Water Arear Amount:

Scanned copy of signature and seal document should be attached at prescribed place before
submission of application.

Attached Files

A). Affidavit regarding Non-availability of water supply from local government agencies No Attachment
Found!

B). Source Water Availability/Non-availability Certificate(Previous: Source of Availability of
Surface Water) : (Refer: 1 {vii)} No Attachment Found |

C). Ground Water Quality Report(Previous: Non-Polluting Effluent) : No Attachment Found !

D). Rain Water Harvesting/Artificial Recharge proposal(Previous: Details of Rainwater
Harvesting / Artificial Recharge Measures) : (Refer: 5)
No Attachment Found |

E). Impact AssementReport for OCS areas by accredited consultants No Attachment Found |
F). Consent to Establish in case of Over Exploited Category No Attachment Found !

G). MSME certificate in case of MSME

Sr.No. Attachment Name

1 MSME CERTIFICATE ¢ MSME OASIS

H). Affidavit in case of drinking/domestic/green belt (OE areas) for industries other than MSME No
Attachment Found !

1). Approval from Wetland Authority (in case of project area falling in Wetland zone) No Attachment Found
!

J). Bharat Kosh Reciept (Processing Fee) : No Attachment Found !

K). Bharatkosh reciept/Copy of Demand Draft (Abstraction Charges) No Attachment Found !
L). Bharatkosh reciept/Copy of Demand Draft (Restoration Charges) No Attachment Found !
M). Application with Signature and Seal: No Attachment Found !

N). Site Plan with Location Map (Previous: Site Plan) : (Refer: 1 (ii)) No Attachment Found !



O). Certified Revenue Sketch : (Refer: 1 {ii)) No Attachment Found !
P). Documents of Ownership / Lease : (Refer: 1 {v)) No Attachment Found |

Q). Water Balance Flow Chart (Previous: Enclose Fiow Chart of Activity and Requirement of Water):
{Refer: 2)
No Attachment Found !

R)- Hydrogeological Report(Previous: Groundwater Availability Report) : (Refer: 4) No Attachment
Found! )

3). Authorization Letter (Previous:Authorization): No Attachment Found !
T). Extra Attachment : No Attachment Found !
U). Scanned Industrial Application : No Attachment Found !

V). Penalty : No Attachment Found |

Application Submitted By: shekhar001
Application Submitted On: 31/12/2020
Associated User: shekhar001

{

Print | Cloge |

i
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Application for Permission to Abstract Ground Water for Industrial Use

Application Number : 21-4/2028/HR/IND/2019

Application Code :
1. General Information:

Water Quality: *

Application Type Category/ Type of Application: *

(i) Name of Industry: *

40284

Fresh Water
Garment

NEW GARMENT

(ii) Location Details of the Industrial Unit- (Attach Approved Site Plan with Location Map) (5) *

Address Line 1: *
Address Line 2:
Address Line 3:
State: *

District: *
Sub-District: *
Village/Town: *
Latitude *

Longitude *

Arca Type: *
Area Type Category: *

Whether industry is MSME: *

Whether the project falls in Wetland Area: *

(iii) Communication Address
Address Line 1: *

Address Line 2:

Address Line 3:

State: *

District: *

Sub-District:

Pincode: *

Phone Number with Area Code:

Mobile Number: *

PLOT NO 200 PH-1
HSIIDC BARHI
SONIPAT HARYANA
HARYANA
SONIPAT

GANAUR

Bari (4)

29.101654

77.043779
Show Latitude & Longitude

Non-Notified

Over Expioi_ted

~ Not Define

Not Define

PLOT NO 200 PH-1
HSIIDC BARHI
SONIPAT HARYANA
HARYANA
SONIPAT

GANAUR

131001

91-9953196235



Fax Number:
E-Mail: *

(iv) Salient Features of the Industrial Activity: *

new.garments8811@gmail.com

THERE IS A MANUFACTURING OF COTTON JEANS

(v) Land Use Details of the Existing / Proposed Industriai Unit Premises Ownership of the Land :

Land Use Details

Green Belt Area

Open Land

Road/ Paved Area

Rooftop area of building/ sheds

Total

(vi) Drainage in the Area (River/ Nala etc) :*

{vii} Source of Availability of Surface Water for
Industrial Use

(Submit Water Availability / Non Availability
Certificate): * (3)

(vili) Average Annual Rainfall in the Area (in mmy): *

(ix) Townships / Villages (Within 2km Radius of the
Industrial Unit); *

(x) Whether Ground Water Utilization for: *
Date of Commencement :
Date of Expansion :

Existing (sq meter)

2159.14

NALA

SUBMIT WATER AVAILABILITY

3598.57

BARHI INDUSTRIAL AREA

Newlndustry

2.Details of Water Requirement (Fresh and Recycled Water Usage):
(Please Enclose Water Flow Chart of Activities and Requirement of Water at each Stage) ($)

(i) Total Water Requirement (a+b+c+d) (m°/day) 7

Existing Proposed Total
Water Requirement Details (Fresh Water) (m"‘!day)
a) Ground Water Requirement (m®/day): * 0.00 20000.00  20000.00
b). Surface Water Available (Canal, River, Ponds etc.) (m®day): * 0.00 15000.00  15000.00
c). Water Supply from Any Agency (m?/day): * 0.00 5000.00 5000.00
Total Fresh Water Requirement : {a+b+c) {m°/day) 0.00 40000.00 40000.00
d). Recycled Water Usage (m°/day): 0.00 0.00 0.00
Total Water Requirement (a+b+c+d) (m°/day): 0.00 40000.00 40000.00
(ii} Breakup of Water Requirement and Usage:
Existing Proposed Total No. of Annuai
Activity Regquirement  Requirement Requirement Operational Requirement
(m3/day) (m3/day) (m3/day) Days in a Year {m3/year)
Industrial Activity 0.00 15000.G0

15000.00 206 3090000.00

1439.43

1439.43



84

Residential / 0.00 2500.00 25006.00 206 515000.00
Domestic

Greenbelt 0.00 500.00 500.00 206 103000.00
Development

/Environment

Maintenance
Other Use 0.00 0.00 0.00 0 0.00

Grand Total 0.00 18000.00 18000.00 3708000.00

(iii) Breakup of Recycled Water Usage:

{m°/day) (Days) (m’lyear)
a) Total Waste Water Generated : 100000.00 206 20600000
b}. Quantity of Treated Water Available : 0.00
i). Reuse in Industrial Activity : 0.00 206 0.00
ii) Reuse in Greenbelt Development : 100.00 206 20600.00
iii) Other Uses : 0.00 0 0.00
¢). Total Treated Water Utilised : 100.00 20600.00
Net Ground Water Requirement: 20000.00 (m*/day)
3 (a). Grounidwater Abstraction Structure- Existing
Number of Existing Structures; * 1
SNo. _;3’5;::9 Year of Depth Diameter Dep(t];;:& gz:)t:ir:;fvei Discharge  Operational

Construction (Meter) {mm) {m3/Hour) Hours/Day

Name Ground Level)

1 Borewell 2011 91.00 65 91.00 500.00 20

3 (k). Groundwater Abstraction Structure- Proposed

Number of Proposed Structures: * 1
. Type _o_f Year of Depth Diameter Dep’th 1o Water Lavsl Discharge  Operational
Sho. Sfcile Construction (Meter) {mm)} [eturs below {m3/Hour) Hours/Da
Name Ground Level) ' 4y

1 Borewell 2011 91.00 65 91.00 500.00 8

4. Groundwater Availability (Please Enclose a Comprehensive Report on Groundwater Condition in
and Around the Area) Applicable to Industries Consuming Greater Than 500 mslday.- ($)

Details:

5. Details of Rrainwater Harvesting and Artificial Recharge Measures Proposed / Implemented. If
Ground Water Recharge outside the

Industrial Unit Premises, then provide NOC from the Concerned Authority / Agency if Already
implemented, details may be furnished, (Attach Rainwater Harvesting /Artificial Recharge Proposal).-

Operation
Days/Yez

Operation
Days/Yes

206
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)

Details:

6. Consent o Operate / Estibilish / Approvai Letter from Statutory Bodies viz Ministry of Environment
& Forests(MoEF) or State Pollution Control Board(SPCB) or State Level Expert Appraisal
Committee(SEAC) or State Level Environment Impact Assessment Authority(SLEIAA):-* ($)

Letter Number: 313101718SONCTO5087286

a). Attached Consent/ Approval of Government Agency(Previous: Referral Letter )

State Pollution Control Board _
Sr.No. Attachment Name
1 cto

7. Have You Appiied Earlier for Groundwater Ciearance from CGWA / State Government Agency:

If Yes, so Details thereof with Status:

Processing Fee:
Bharat Kosh Transaction Ref. No: 3108190000215

Bharat Kosh Transaction Date: 31/08/2019

INDUSTRIAL USE- Self Declaration

I hereby certify that the data and information furnished above are true to the best of my knowledge and belief
and | am aware that if any part of the data / information submitted is found to be false or misleading at any
stage, the application will be rejected outright.

| hereby declare that all the mandatory documents prescribed in the application form have been uploaded
and no blank /irrelevant documents have been uploaded. | am also aware that any false/ wrong submission
/uploading of document will lead to rejection of my application without any notice.

Itis to certify that no case related to ground water withdrawal/ contamination is pending against the industry/
project/ unit as on date. Any such case filed against the company/ project/ unit in respect of ground water
withdrawal/ contamination during the pendency of this application shall be immediately brought to the notice
of CGWA.

| hereby undertake that in case any environmental compensation/ penalty is imposed on the firm by any
statutory authority, I shall comply with the decision of such authority.

1. Application proforma is subject to modification from time to time.

2. Application should be submitted to

Regional Director Central Ground Water Board North Western Region,
Bhujal Bhawan,

Plot No. 3B, Sector 27-4,

CHANDIGARH, CHANDIGARH - 160019

3. Incomplete application will be summarily rejected.

4. Processing Fee: Rs. 1000.00/- (Rupees One Thousand Oniy)



Filled By EC:

Processing Fee Submitted :
Bharatkosh Details:

Yes Bharat Kosh Transaction Ref. 3108130000215

No:-

Bharat Kosh Transaction Dated: 31/08/2019

5. Hard copy of application required: Yes
6. Ground Water Charges / Quality Ground Water Quality Approved Fresh Water
Ground Water Charge Required: Yes
Ground Water Charge Recieve: Not Define

Ground Water Charge Amount:

Ground Water Arear Amount:

Submitted Application will not be Processed till it the Print Out of the Signed Complete Application is
Submitted to Regional Office.

Attached Files
A). Affidavit regarding Non-availability of water supply from local government agencies No Attachment

Found !

B). Source Water Availability/Non-availability 'Certific-ate{Previous: Source of Availability of
Surface Water) : (Refer: 1 (vii))

Sr.No. Attachment Name

1 bill

C). Ground Water Quality Report(Previous: Non-Polluting Effluent) :

Sr.-No. Attachment Name

1 biil

D). Rain Water Harvesting/Artificial Recharge proposal{Previcus: Details of Rainwater
Harvesting / Artificial Recharge Measures) : (Refer: 5)

Sr.No. Attachment Name

1 rain tank drawing



E}. Impact AssementReport for GCS areas by accredited consultants No Attachment Found !
F). Consent to Establish in case of Over Exploited Category No Attachment Found !
G). MSME certificate in case of MSME No Attachment Found |

H). Affidavit in case of drinking/domestic/green belt (OE areas) for industries other than MSME No
Attachment Found !

i). Approval from Wetland Authority (in case of project area falling in Wetland zone) No Attachment
Found !

J). Bharat Kosh Reciept (Processing Fee) :

Sr.No. Attachment Name

1 recipt Welcome to Non-Tax Receipt Portal.p if

K). Bharatkosh reciept/Copy of Demand Draft {Abstraction Charges) No Attachment Found !
L). Bharatkosh reciept/Copy of Demand Draft {Restoration Charges) No Attachment Found !
M). Appiication with Signature and Seai: No Attachment Found |

N). Site Plan with Location Map (Previous: Site Plan) : (Refer: 1 (ii)) No Attachment Found !
0). Certified Revenue Sketch : (Refer: 1 (ii)) No Attachment Found !

P). Documents of Ownership / Lease : (Refer: 1 (v)) No Attachment Found !

Q). Water Balance Flow Chart (Previous: Enclose Flow Chart of Activity and Requirement of
Water): (Refer: 2)
No Attachment Found !

R). Hydrogeological Report(Previous: Groundwater Availability Report) : (Refer: 4)
Sr.No. Attachment Name
1 il
S). Authorization Letter (Previous:Authorization):

Sr.No. Aftachment Name

1 letter

T). Extra Attachment : No Attachment Found !

File



U). Scanned Industrial Application : No Attachment Found !

V). Penalty : No Attachment Found |

Application Submitted By: NEWGARMENTS200
Application Submitted On: 31/08/2019
Associated User: NEWGARMENTS200

Print Close |
J‘iﬂuﬁ'—aimu—'{u} SUPTHESIE SOPETSSE | |



Application Number : 21-4/1185/HR/IND/2017

Application Code :
1. General Information:

Water Quality: *

Application Type Category/ Type of Application: *

(i) Name of Industry: *

Application for Permission to Abstract Ground Water for Industrial Use

15542

Fresh Water
Textiles

JYOTI DHAGA UDYOG PVT. LTD.

(i) Location Details of the Industrial Unit- (Attach Approved Site Plan with Location Map) ($) *

Address Line 1: *

Address Line 3:
State: *

District: *
Sub-District: *
Village/Town: *
Latitude *

Longitude *

Area Type: *
Area Type Category: *

Whether industry is MSME: *

Whether the project falls in Wetland Area: *

{(iii) Communication Address
Address Line 1: ~

Address Line 2:

Address Line 3:

State: *

District; *

Sup-District:

Pincode: *

Phone Number with Area Code:

Maobile Number: *

PLOT NO. 406 HSIIDC BARHI SONIPAT

SONIPAT
GANAUR

Bari (4)

Latitude & Longitude
Non-Notified

Over Expio-if:ed

Not Define

Not Define

PLOT NO.406 HSIIDC BARHI SONIPAT

91-9896551023

Show




Fax Number:

E-Mail: * manoj23verma@live.com
(iv) Salient Features of the Industrial Activity: *

DYEING OF YARN

(v) Land Use Details of the Existing / Proposed industriai Unit Premises Ownership of the Land :

Land Use Details Existing (sq meter)
Green Belt Area 0.00
Open Land 746.00
Road/ Paved Area 0.00
Rooftop area of building/ sheds 1054.00
Total 1800.00
(vi) Drainage in the Area (River/ Nala etc) :* HSHDC BARHI
(vii) Source of Availability of Surface Water for HSHDC BARHI

Industrial Use
(Submit Water Availability / Non Availability
Certificate): * ($)

(viii) Average Annual Rainfall in the Area (in mm): *  700.00

(ix) Townships / Villages (Within 2km Radius of the  VILLAGE BARHI WITHIN 2 K M
Industrial Unit): *

(x) Whether Ground Water Utilization for: * Existinglndustry
Date of Commencemenit : 20/08/2008
Date of Expansion :

2.Details of Water Requirement (Fresh and Recycled Water Usage):
Please Enclose Water Flow Chart of Activities and Reguirement of Water at each Stage) (S

——

(i) Total Water Requirement (a+b+c+d) (m*/day)

Existing Proposed Totai

Water Requirement Details (Fresh Water) (m*/day)

a) Ground Wataer Requirament {m3/day): * 27.00 0.00 27.00
b). Surface Water Available (Canal, River, Ponds etc.) (m®*/day): * 3.00 0.00 3.00
¢). Water Supply from Any Agency {(m3/day): * 2.00 0.00 2.00
Total Fresh Water Requirement : (a+b+c) (m°/day) 32.00 0.00 32.00
d). Recycled Water Usage {m°/day) 10.00 g.00 10.00
Total Water Requirement (a+b+c+d) (m°/day): 42.00 0.00 42.00
(ii} Breakup of Water Requirement and Usage:
Existing Proposed Total No. of Annual
Activity Requirement  Recquiremient Requiremeni Operational  Requirsment
(m3/day) (m3/day) (m3/day) Days in a Year (m3/year)

Industriai Activity ~ 25.00 0.00 25.00 300 7500.00

a0

0.00
0.00
0.0
0.00
0.00
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Residential / 0.00 0.00 0.00 0 0.00
Doimestic
Greenbelt 0.00 0.00 0.00 . 0] 0.00

Development
/Environment
Maintenance
Other Use 17.00 0.00 17.00 300 5100.00

Grand Total 42.00 0.00 42.00 12600.00

(iii) Breakup of Recycled Water Usage:

(m°Iday) (Days) {(m°lyear)

a) Total Waste Water Generated : 25.00 300 7500
b). Quantity of Treated Water Availabla : 10.00

i). Reuse in Industrial Activity : 0.00 ‘ 300 0.00

i}y Reuse in Greenbeit Deveiopment : 0.00 G 0.00

iti) Other Uses : 10.00 300 3000.00
c). Total Treated Water Utilised : 10.00 3000.00
Net Ground Water Requirement: 27.00 (m*/day)

3 (a). Groundwater Abstraction Structure- Existing

Number of Existing Structures: * 1
Type of Year of Depth Diameter Depth to Wa_ter Level Discharge  Operational
SNo. Structure fier, (Meters below :
e Construction (Meter) {mm) ool el i (m3/Hour) Hours/Day
name Lrouna Levei)

1 Borewell 2008 45.00 125 35.00 13.00 3

3 (b). Groundwater Abstraction Structure- Proposed

Number of Proposed Structures: * 1
SNo SI?E;_S; Year of Depth  Diameter Dep(ch:‘; :I:a;::;*ol\fvei Discharge  Operational
Bl Construction (Meter) (mm) Al e {m3/Hour) Hours/Day
Naime g Ground Levei) *

1 Borewell 2020 45.00 125 40.00 13.00 3

4. Groundwater Availability (Please Enclose a Comprehensive Report on Groundwater Condition in
and Around the Area) Applicable to Industries Consuming Greater Than 500 m*/day.- ($)

Details:
DETAIL ENCLOSED
5. Details of Rrainwater Harvesting and Artificial Recharge Measures Proposed / Implemented. If

Ground Water Recharge outside the
Industrial Unit Premises, then provide NOC from the Concerned Authority / Agency if Already

Operation
Days/Yez

300

Operation
Days/Ye:

300
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implemented, details may be furnished. (Attach Rainwater Harvesting /Artificial Recharge Proposal).-
(%)

6. Consent to Operate / Estibilish / Approval Letter from Statutory Bodies viz Ministry of Environment
& Forests(MoEF) or State Pollution Control Board{SPCB) or Staie Level Expert Appraisal

Committee(SEAC) or Siaie Levei Environment impact Assessment Authority(SLEIAA):-* (3)

Letter Number:

a). Attached Consent/ Approval of Government Agency(Previous: Referral Letter )

State Pollution Control Board

wn
=
Q
I
£
£
I
=F
@
=
2
i
m

1 POLLUITON NOC pollut

7. Have You Applied Earlier for Groundwater Clearance from CGWA [ State Government Agency:

If Yes, so Details thereof with Status:

Processing Fee:
Bharat Kosh Transaction Ref. No:

Bharat Kosh Transaction Date:

INDUSTRIAL USE- Self Declaration

o
| hereby certify that the data and information furnished above are true to the best of my knowledge and belief

and | am aware that if any part of the data / information submitted is found to be false or misleading at any
stage, the application will be rejected outright.

| hereby declare that all the mandatory documents prescribed in the application form have been uploaded
and no blank firrelevant documents have been uploaded. | am also aware that any false/ wrong submission
/uploading of document will lead fo rejection of my application without any notice.

It is to certify that no case related to ground water withdrawal/ contamination is pending against the industry/
project/ unit as on date. Any such case filed against the company/ pro;ect/ unit in respect of ground water

withdrawal/ contamination d uunil&_’ the per |u9'1cy of this a‘pphca‘i.cn shall be munediatcly unOught o the notice
of CGWA.

| hereby undertake that in case any envir'onmental compe‘nsationl penalty is imposed on the firm by any

1. Application proferma is subject to modification from time fo time.

2. Application should be submitted to
Regional Director Central Ground Water Board North Western Region,

Bhujal Bhawan,
Plot No, 3B, Sactor 27-A

Lo Ry

CHANDIGARH, CHANDIGARH - 160019

3. incompiete application will be summarily rejected.



4. Processing Fee:

Filled By EO:

Processing Fee Submitted :

<
(4]
|7

5. Hard copy of application required:

6. Ground Water Charges / Quality

Submitted Application will not be Processed till it the Print Out of the Signed Complete Application is

Submitted to Regional Office.

Attached Files

Rs. 1000.00/- (Rupees One Thousand Only)

DD Details:

DD Ne:

DD Dated:

Bank Name:

In Favour Of:

Yes

Ground Water Quality Approved

Ground Water Charge Required:

Ground Water Charge Recieve:

Ground Water Charge Amount;

Ground Water Arear Amount:

944168

STATE BANK OF INDIA

PAO CGWB

Fresh Water

Yes

Not Define

942

A). Affidavit regarding Non-availability of water supply from local government agencies No Attachment

Found i

B). Source Water Availability/Non-availability Certificate(Previous: Source of Availability of

Surface Water) : (Refer: 1 (vii)) No Attachment Found !

C). Ground Water Quality Report{Previous: Non-Polluting Effluent) :

Sr.No.

O
O
pa
w
m
=
=i

D). Rain Water Harvesting/Artificial Recharge proposal(Previous: Details of Rainwater

Attachiment Name

et te g |

Harvesting / Artificial Recharge Measures) : (Refer: 5)

Sr.No.

Attachment Name



M

1 RAIN WATER

E). Impact AssementReport for OCS areas by accredited consultants No Attachment Found !

F). Consent to Establish in case of Over Exploited Category No Attachment Found !

H). Affidavit in case of drinking/domestic/green belt (OE areas) for industries other than MSME No
Attachment Found !

). Approval from Wetland Authority (in case of proiect area falling in Wetland zone) No Attachment
Found !

I

J}. Bharai Kosh Reciept (Processing Fee) : No Attachment Found |
K). Bharatkosh reciept/Copy of Demand Draft (Abstraction Charges) No Attachment Found !
L). Bharatkosh reciept/Copy of Demand Draft (Restoration Charges) No Attachment Found !

M). Application with Signature and Seal: No Attachment Found !

N). Site Plan with Location Map (Previous: Site Plan) : (Refer: 1 (ii)
Sr.No. Attachment Name

1 SITE PLAN

0). Certified Revenue Sketch : (Refer: 1 (ii)} No Attachment Found !
P). Documents of Ownership / Lease : (Refer: 1 {v}) Nc Attachment Found i

Q). Water Balance Flow Chart (Previous: Enclose Flow Chart of Activity and Requirement of
Water): (Refer: 2)
No Attachment Found !

R). Hydrogeological Report(Previous: Groundwater Availability Report) : (Refer: 4) No Attachment

Found !

S). Authorization Letter (Previous:Authorization): No Attachment Found !

T). Extra Attachment : No Attachment Found !

U}). Scanned industrial Application : No Attachment Found !

V). Penalty : No Attachment Found !

drawing 2

drawing 1



Application Submitted By:

Application Submitted On:

:
H

HARISHSINGH

26/07/2017

Print Close
{ {

S —— o i e



Speed post

GOVERNMENT OF INDIA
' Central Ground Water Board,
North Western Region,
Bhujal Bhawan, Plot # 3-B,
Sector 27-A, Madhya Marg,
Chandigarh — 160 019

No. (J/@',NWR:’CGWA-RTi Application-2019 - 557 Dated: 07.12.2020

- -‘EO)‘,'
Lt CPIO

CGWB, NWR Chandigarh

Sub: RTI application from Shri Varun A-66, First Floor, Ganesh Nagar, Tilak Nagar, New
Delhi 110018, under RTI act 2005-reg

Ref: 4(181)/NWR/S&1/2018-19(01)-816 Dated 12.11.2020

Sir.

With reference to RTI Application from Shri Varun, the reply to the information sought is

given below:

Information
sought Point No.

Reply

1

| The following firms have not applied for NOC:

1. Sonu Enterprises (application was rejected)

2. Addingo Knit creations
All other firms have applied for NOC and clarifications has been sought as per latest
CGWA guidelines wef 24.08.2020

2 The firms have been advised to apply for NOC.
Authorization to BM/DC is enclosed in Annexure |

3 NOC will be issued as per the Ground water requirement of the firm mentioned in the
application and after payment of abstractions charges is received. The GW
abstraction will be checked at the time of renewal inspection and as per terms and |
conditions of NOC.

4 - Categorization of assessment unit is done block wise in the state of Haryana.

‘L Categorization for Sonipat district is given in Annexure Il

‘../ f ;
.’E(ﬂ-uégh L

™y B 1205
{Parveen Kaur)

Scientist B



Application Number : 21-4/2173/HR/IND/2019

Application Code :
1. General Information:

Water Quality: *

Application Type Category/ Type of Application: *

(i) Name of Industry: *

Application for Permission to Abstract Ground Water for Industrial Use

Regret
Letter
40961
Fresh Water
Textiles

SONU ENTERPRISESS

(ii) Location Details of the Industrial Unit- (Attach Approved Site Plan with Location Map) ($) *

Address Line 1: *
Address Line 2:
Address Line 3:
State: *

District: *
Sub-District: *
Village/Town: *
Latitude *

Longitude *

Area Type: *

Area Type Category: *
Whether industry is MSME: *
Whether the project falls in Wetland Area: *
(iii} Communication Address
Address Line 1: *

Address Line 2:

Address Line 3:

State: *

District: *

Sub-District:

Pincode: *

Phone Number with Area Code:

PLOT NO 358 HSIIDC BARHI SONIPAT

HARYANA
SONIPAT
GANAUR
Bari (4)
29.000000

77.000000
Show Latitude & Longitude

Non-Notified

.QOver Exploited

Not Define

Not Define

PLOT NO 358 HSIIDC BARHI SONIPAT

HARYANA
SONIPAT
GANAUR
131001

91-9896551023




Mobile Number: *

Fax Number:

E-Mail: *

(iv) Salient Features of the Industrial Activity: *

WASHING AND DYING OF FABRIC

91-9896551023

mradhikaasscciates@gmail.com

(v) Land Use Details of the Existing / Proposed industrial Unit Premises Ownership of the Land :

Land Use Details
Green Belt Area

Open Land
Road/ Paved Area
Rooftop area of building/ sheds

Total

(vi) Drainage in the Area (River/ Nala etc) :*

(vii) Source of Availability of Surface Water for
Industrial Use

{Submit Water Availability / Non Availability
Certificate): * ($)

(viii) Average Annual Rainfall in the Area (in mm): *

(ix} Townships / Villages (Within 2km Radius of the
Industrial Unit): *

(x) Whether Ground Water Utilization for: *
Date of Commencement :
Date of Expansicn :

Existing (sq meter)

0.00

607.00

0.00

405.50

1012.50
HSIIDC BARHI

HSIIDC BARHI

800.00

VILLAGE WITHING 2 KM

Existingindustry
01/06/2006

2.Details of Water Requirement (Fresh and Recycled Water Usage):
(Please Enclose Water Flow Chart of Activities and Requirement of Water at each Stage) (3)

(i) Total Water Requirement (a+b+c+d) (m°/day)

Existing Proposed Total
Water Requirement Details (Fresh Water) (m/day)
a) Ground Water Requirement {m3/day): * 330.00 0.00 330.00
b). Surface Water Available (Canal, River, Ponds etc.) (m3/day): * 0.00 0.00 0.00
¢). Water Supply from Any Agency (m?/day): * 2.00 0.00 2.00
Total Fresh Water Requirement : (a+b+c) {(m°/day) 332.00 0.00 332.00
d). Recycled Water Usage (m*/day): 0.00 0.00 0.00
Total Water Requirement (a+b+c+d) (m°/day): 332.00 0.00 332.00
(ii) Breakup of Water Requirement and Usage:
Existing Proposed Total No. of Annual
Activity Requirement Requirement Requirement Operational Regquirement
{m3/day) (m3/day) (m3/day) Days in a Year {m3/year)

0.00
0.00
0.00
0.00
0.00



49

Industrial Activity 300.00 0.00 300.00 300 90000.00
Residential / 5.00 0.00 5.00 300 1500.00
Domestic h

Greenbeit 10.00 0.00 10.00 300 3000.00
Development

[Environment

Maintenance
Other Use 17.00 0.00 17.00 300 5100.00

Grand Total 332.00 0.00 332.00 99600.00

(iii) Breakup of Recycled Water Usage:

(m®/day) (Days) (m°lyear)

a) Total Waste Water Generated : 300.00 300 90000
b). Quantity of Treated Water Available - 0.00

i). Reuse in Industrial Activity : 0.00 300 0.00

ii) Reuse in Greenbelt Development : 0.00 300 0.00

i) Other Uses : 17.00 300 5100.00
c). Total Treated Water Utilised : 17.00 5100.00
Net Ground Water Requirement: 330.00 (m*/day)

3 (a). Groundwater Abstraction Structure- Existing

Number of Existing Structures: * 1
Type of : : Deptﬁ to Water Level . :
SNo. Strrcturc Year of Depth Diameter (Meters below Discharge  Operational

Mo Construction (Meter) (mm)

Ground Level)
1 Borewell 2008 40.00 125 35.00 36.00 8

3 (b). Groundwater Abstraction Structure- Proposed

Number of Proposed Structures: * 1
Type of z Depth to Water Level . Bt
SNo. Structure Year of Depth Diameter (Meters below Discharge  Operational

Namie Construction {Meter) {(mm) Ground Level) {m3/Hour) Hours/Day

1 Borewell 2020 50.00 125 45.00 36.00 8

4, Groundwater Availability (Please Enclose a Comprehensive Report on Groundwater Condition in
and Around the Area) Applicable to Industries Consuming Greater Than 500 m*/day.- ($)

Details:
DETAIL ENCLOSED

5. Details of Rrainwater Harvesting and Artificial Recharge Measures Proposed f Implemented. If

(m3/Hour) Hours/Day

Operation
Days/Yea

300

Operation
Days/Yea

300
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Ground Water Recharge outside the

Industrial Unit Premises, then provide NOC from the Concerned Authority / Agency if Already
implemented, details may be furnished. (Attach Rainwater Harvesting /Artificial Recharge Proposal).-
(%)

Details:

DETAIL ENCLOSED

6. Consent to Operate / Estibilish / Approval Letter from Statutory Bodies viz Ministry of Environment
& Forests(MoEF) or State Pollution Control Board(SPCB) or State Level Expert Appraisal
Committee(SEAC) or State Level Environment Impact Assessment Authority(SLEIAA):-* ($)

Letter Number: ENCLOSED

a). Attached Consent/ Approval of Government Agency(Previous: Referral Letter )

State Pollution Control Board
e i g i Sr.No. Attachment Name
1 consent CONSENT TO Ol

7. Have You Applied Earlier for Groundwater Clearance from CGWA / State Government Agency:

If Yes, so Details thereof with Status:

Processing Fee:
Bharat Kosh Transaction Ref. No: 2509190004693

Bharat Kosh Transaction Date: 25/09/2019

INDUSTRIAE USE- Self Declaration |

v

| hereby certify that the data and information furnished above are true to the best of my knowledge and belief
and | am aware that if any part of the data / information submitted is found to be false ar misleading at any
stage, the application will be rejected outright.

| hereby declare that all the mandatory documents prescribed in the application form have been uploaded
and no blank firrelevant documents have been uploaded. | am also aware that any false/ wrong submission
/uploading of document will lead to rejection of my application without any notice.

Itis to certify that no case related to ground water withdrawal/ contamination is pending against the industry/
project/ unit as on date. Any such case filed against the company/ project/ unit in respect of ground water
withdrawal/ contamination during the pendency of this application shall be immediately brought to the notice
of CGWA.

I hereby undertake that in case any environmental compensation/ penalty is imposed on the firm by any
statutory authority, | shall comply with the decision of such authority.

1. Application proforma is subject to modification from time to time.

2. Application should be submitted to

Regional Director Central Ground Water Board North Western Region,
Bhujal Bhawan,

Plot No. 3B, Sector 27-A,

CHANDIGARH, CHANDIGARH - 160019



3. Incomplete application will be summarily rejected.

4. Processing Fee: Rs. 1000.00/- (Rupees One Thousand Only)
Filled By EO:
Processing Fee Submitted : . No
5. Hard copy of application required: Yes
6. Ground Water Charges / Quality Ground Water Quality Approved Fresh Water
Ground Water Charge Required: Yes
Ground Water Charge Recieve: Not Define

Ground Water Charge Amount;

Ground Water Arear Amount:

Submitted Application will not be Processed till it the Print Out of the Signed Complete Application is
Submitted to Regional Office.

Attached Files

‘A). Affidavit regarding Non-availability of water supply from local government agencies No Attachment
Found !

B). Source Water Availability/Non-availability Certificate(Previous: Source of Availability of
Surface Water) : (Refer: 1 (vii)) :

Sr.No. ~ Attachment Name

1 NON AVAILABILITY non availability.pc

C). Ground Water Quality Report(Previous: Non-Polluting Effluent) :

Sr.No. Attachment Name

1 REPORT REPOR

D). Rain Water Harvesting/Artificial Recharge proposal{Previous: Details of Rainwater
Harvestiing / Artificial Recharge Measures) : (Refer: 5)

Sr.No. Attachment Name

1 RAIN HARVESTING HYDROGEOLOGICAL FLAN.jpg

E). impact AssementReport for OCS areas by accredited consultants No Attachment Found !

F). Consent to Establish in case of Over Exploited Category No Attachment Found !
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G). MSME certificate in case of MSME No Attachment Found |

H). Affidavit in case of drinking/domestic/green belt (OE areas) for industries other than MSME No
Attachment Found !

). Approvai from Wetland Authority (in case of project area falling in Wetland zone) No Attachment
Found !

J). Bharat Kosh Reciept (Processing Fee) :

Sr.No. Attachment Name

1 BHARATKOSH RECIEPT SONU ENTERPRISES RECEIPT.pdf

K). Bharatkosh reciept/Copy of Demand Draft (Abstraction Charges) No Attachment Found !
L). Bharatkosh reciept/Copy of Demand Draft (Restoration Charges) No Attachment Found !
M). Application with Signature and Seai: No Attachment Found !

N). Site Plan with Location Map (Previous: Site Plan) : (Refer: 1 {ii))

Sr.No. Attachment Name

g SITE PLAN drar

0). Certified Revenue Sketch : (Refer: 1 (ii)) No Atiachment Found |
P). Documents of Ownership / Lease : (Refer: 1 {v)) No Attachment Found !

Q). Water Balance Flow Chart (Previous: Enclose Flow Chart of Activity and Requirement of
Water): (Refer: 2)
No Attachment Found !

R). Hydrogeological Report(Previous: Groundwater Availability Report) : (Refer: 4)

Sr.No. Attachment Name
1 HYDROGEOLOGICAL HYDROGEOLOGICAL PLAN.jpg
8)- Authorization Letter (Previous:Authorization):
Sr.No. Attachment Name
1 AGREEMENT AGREEMENT.pdf

T). Exira Attachment :



Sr.No. Attachment Name

1 pain

U). Scanned Industrial Application : No Attachment Found !

V). Penalty : No Attachment Found !

Application Submitted By: RAMPALO1
Application Submitted On: 25/09/2019
Associated User: RAMPALO1

i §
Print | Cloge |

SERCERSHIRRFOTR. SR |

|05

SITEPLAN.E
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ANNEXURE A/13

PHOTOGRAPHS SHOWING THE DYEING UNITS OPERATING

1. SONU ENTERPRISES

= roveseNE 4B s

TUESDAY

Lone N°2'YUI"E LOCAL TIME

203, Phase-1, Bari, Haryana 131101, India
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sonu enterprises boiler

322 ° N

29°5'57 94" N
tone TN°2'39 4O3I"E
203, Phase-1, Bari, Haryana 131101, India
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2. NUTEX KNIT FAB
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3. SUPREME FASHIONS
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4. MAGNET INDUSTRIES




BOARD
Star Complex, Opp. General Hospital,
Delhi Road, Sonepat Ph. 0130-2236119(0)
E-mail: hspcb.pkl@sify.com

No. HSPCB/Consent/ : 313101718SONCTO5376660 Dated:19/11/2018

To. )
M/s :DENIM CRAZE
PLOT NO 550-553 HSIIDC PH I BARHI SONIPAT

Subject: Grant of consent to operate to M/s DENIM CRAZE.

Please refer to yoﬁr application no. 5376660 received on dated 2018-11-10 in regional
office Sonipat. With reference te your above application for consent to operate,M/s DENIM
CRAZE is here by granted consent as per following speeification/Terms and conditions.

Consent Under BOTH
Period of consent - ",','"”3”1&‘ 11/2018 - 30/09/2021 .
Industry Type | Yarn / Textﬂe processmg mvolvmg any effluent/emlsswn generating

ing bleaahmg, dyemg, printing and colouring

Category

invesmeniGn L) [ 1020
Total Land Area(Sq.| 3600.0 '
meter)

Total Builtup Area(Sq.| 2160.0

meter) L

Quantity of effluent’

1. Trade ' s
2. Domegstic ; : :-4-2 0 ‘KL/DEIY
Number of outlets - | 2, B

Mode of discharge
1. Domestic Sewer

2. Trade : Sewer
Domestic Effluent Parameters

1.NA l

Trade Effluent Parameters

1. BOD 30 mg/l

2.COD 1250 mg/l

3. TSS 100 mg/1
Number of stacks 1

Height of stack

1. Attached to Boiler l 30 metre

Emission parameters

1. SPM | 1200 mg/m3

Product Details




1. Dyeing and W|100000 Numbers/ day
ashing of garments

Capacity of boiler

1. Boiler ! 1.0 Ton/hr

Type of Furnace

1. NA ; |

Type of Fuel

1. Diesel 0.100 KL/day

2. Wood 1 Ton/day

Raw Material Details !
Garments "1 100000 Numbers/Day

Regional Officer, Sonipat
_ Haryana State Pollution Control Board.

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines valugs, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strlctly '

2 The appiicant/comﬁﬁhy hall cbmply : t‘h; a.nd carry, out dlrectxvelorders issued by the Board

apphcant/company shail be hable for such legal actlon agamst.hxm.as pet provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of ccmsent at least 90 days before the date
of expiry of this consent. . _— y @

4. Necessary fee as preseribed for {}btammg renewa;l- comsent shaﬂ be pald by the applicant
alongwith the consent application. - Bomns ety .
5. If due to any technOIOgIca ,fl'fmprovement or otherwa,se thIS Board is of opinion that all or any

equipment either in whole orin part) th1s Boa.rd shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh



W
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.

11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions. of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed femporatﬂy at its own; they shall inform the Board and obtain
permission before restart of the unit.-
16. The industry.shall comply all the Directions/ Rulesﬂnstruchons issued from time to time by
the Board.

Speciﬁc Conditions B

1. The unit will comply Wlth prov131on of all applicable Acts/RuIes/Dlrectlon of the Board. 2.
Unit will apply under HE)W VI Rules 201 iseparately w;tlii"“ 30 days. 3. Unit will obtain prior
permission from the board before mstalhn any new pollutmg process 4 Unit will run and

the logbook for ETP and APCM regular y. at tﬁe‘Umt W111 apply for renewal of CTO 90

days before expiry of CTO.

SANDEEP SINGH g e some

_— Regional Off cer, Sonipat
: Hatyana State Pollution Control Board.




BOARD
Star Complex, Opp. General Hospital,
Delhi Road, Sonepat Ph. 0130-2236119(0)
E-mail: hspcb.pkl@sify.com

No. HSPCB/Consent/ : 313101717SONCT04221132 Dated:18/10/2017

To.
M/s :SHADEX CREATIONS
PLOT NO 661 HSIIDC PHASE IT BARHI

Subject: Grant of consent to operate to M/s SHADEX CREATIONS.

Please refer to yourapplication no. 4221132 received on dated 2017-07-26 in regional
office Sonipat. With reference to your above application for consent to operate,M/s SHADEX
CREATIONS is here by granted consent as per following specification/Terms and conditions.

Consent Under

Period of consent 011G

Industry Type = ] Yarn / Textile processmg mvolvmg any cfﬂuent/em1351on generating
% | ;rmcl 1 b}e&chmg, dyeing, prmtmg and colouring

Category : bk &5

Investmentfln S .

Total Land Area(Sq.|

meter)

Total Builtup Area(Sq.| 2250.0

meter) L

Quantity of gueiEE | | (i ot | Bt

1.Trade S50 . 10

2. Domestic | 150 KLfDay

Number of outlets - _:V 24 0_ s

Mode of discharge %

1. Domestic | sewer ¢

2. Trade ETP

Domestic Effluent Parameters

1.NA | mg/1

Trade Effluent Parameters

1.BOD 30 mg/l

2.COD 250 mg/

3. TSS 100 mg/1

Number of stacks 3

Height of stack

1. Boiler

2. Boiler stack 30 meters

3. DG Stack 3 meters above roof

Emission parameters




\>

1. SPM 1200 mg/m3

2. 50X 80 mg/m3

3.NOX 80 mg/m3

Product Details

1. washing and dyeing|20000 Numbers/ day
of garments

Capacity of boiler
1. Boiler | 1.25 Towhr
Type of Furnace

1.NA |

Type of Fuel

1. Diesel 0.100 KL/day
2. Petcoke 0 7 T‘onfday .
Raw Material Details

dyes and chemicals 100 Metric Tonnes/Day
Kg/Day GARMENES e el
20000 Cases/Day

Regional Officer, Sonipat
g LBl A LT AT Haryana State Pollution Control Board.
) " Terms and con,_l ions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The apphcant/compaly shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times 1 vithout negligence of his /its part. The
apphcant/company shall be liable for such legal action against him as per provision of the
law/act in case of" vwiatlﬁn of a-ny ordeﬁmmchves, Issued atany time and or non compliance
of the terms and condltmns of his consent order. i

3. The applicant shall make an apphf;atmn for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.




\\H

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.

11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time,

12. Permissible limits for-amy p‘ai-lntantg mentioned in fhe consent to operate order should not
13. The industry-: shall pay I:he ba]ance fee in case 1t is faund due from the industry at any time
later on.

14. If the industry fmls to adhere to any of the COIldithﬂS of this consent to operate order, the
consent to operate so granted shall automatlcaliy lapse.

15. If the industry is closed temporanly at its own
permission before rest ;
16. The industry shall‘comply all the Directions/ Rules/lnstructlons issued from time to time by
the Board. ;

2

they shalI inform the Board and obtain

Specific Conditions :

1.Unit will handover waste oil of D.G set only to the Authorized recycler. 2. Unit will run
ETP and APCM. rcgularly and maintained log books properly 3.That the unit shall keep all the
parameters within the prescribed limits and shali comply Wlth all the Norms and Rules as
prescribed in the Act 4.That the v King arrangement of DG set with
ETP/APCM and shall have scpa;rate D G set m eﬂSure re'"f;f_.,.,., and effective running of
pollution control dev1ces 5.That the unit Wﬂl not dlscha;fge any untreated effluent inside and
outside its premises. 6. That the unit will not add any air polluting process/ machinery and also
not to add any process which increases the water pollution load. 7. That the unit will comply
with all the provisions of Hazardous Waste Rules . 8.That the unit will obtained authorisation
under HOWM rules 2016 with in 30 days . 9. That unit will comply the discharge standards
notified vide Gazette Notification no. G.S.R. 35 (E) dt. 10.10.2016. 10. That unit will submit
remaining CTO fees of two years before 30.09.2020 11. That the CTO so granted shall become
invalid in case of violation of any of the above / any law of the land

Regional Officer, Sonipat
Haryana State Pollution Control Board,



1-&"‘:::- HARYANA STATE POLLUTION CONTROL

: BOARD
wﬂ' Star Complex, Opp. General Hospital,”
Delhi Road, Sonepat Ph. (130-2236119(0)
E-mail: hspcb.pkl@sify.com
No. HSPCB/Consent/ : 19570817SONCT04243476 Dated:26/09/2017
To.

M/s :MODERN DYEING PVT. LTD.
PLOT NO. 527, HSIIDC, PHASE-II, BARHI, DISTT. SONEPAT

Subject: Grant of consent to gperatestolViSIMOBER N DYEING PVT. LTD..

irapplicationnos4243446-teceived on dated 2017-06-27 in regional
sapplication.for.consent to operate,M/s MODERN
' ywing specification/Terms and

office Sonipat. With
DYEING PVT. I
conditions.

A
QXY

Total Land Area(Sq.| 4050.0
meter)

Total Builtup Area(Sg

2. Domestic

Number of outlets

Mode of discharge

1. Domestic sewer

2. Trade ETP
Domestic Effluent Parameters
1.NA | me
Trade Effluent Parameters _
1. BOD 30 mg/l
2. COD 250 mg/l
3.TSS 100 mg/1
Number of stacks 2
Height of stack _

1. Boiler stck 30 meters
2. DG Stack 3 meters

Emission parameters




1. SPM _ 1200 mg/m3
2.S0X 80 mg/m3

3. NOX 80 mg/m3
Product Details

1. Garment washing 1250 Numbers/ day
Capacity of boiler

1. Boiler |2 Ton/hr
Type of Furnace

1.na ]

Type of Fuel

1. Diesel 0.50 KL/day
2. Petcoke ‘

Raw Material Details

POWDER 5 K
DYE COLOURS 5.

Kg/Day
Kg/Day

2. The applicant/compans
in this consent order®
applicant/company shall b& SUIC)
law/act in case of violation of any-order/dire

of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.
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7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. ,

9. The'industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluentFno aofdischareeitreatment facilities etc.

11. The officer/official off]

industry in connectionswi
operate is subjectioirevicnabathciBoard-atany

12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board
13. The indus R N s oy i the industry at any time
lateron. ‘

14. If the industry fail'ﬁ)ﬁé@¥cﬁ¥?@@e§@@$ﬁmis consent to operate order, the
1L .

consent to operatz so granted shall automatically

SAIIAUSIEVELS . CLOSC 1S al . 1 oard and obtain
permission before restart of the unit.

16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

1.Unit will handk aste OlEOfD Giseror recycler. 2. Unit will run ETP
and APCM regul ATTIEATITE ‘
parameters within thepre
prescribed in the Act 4.T] Wil
ETP/APCM and shall have separate L). E$&t10 ensure regular and effective running of
pollution control devices. 5.That the unit will not discharge any untreated effluent inside and
outside its premises. 6,That the unit will not add any air polluting process/ machinery and also
not to add any process which increases the water pollution load. 7. That the unit will comply
with all the provisions of Hazardous Waste Rules . 8.That the unit will obtained authorisation
under HOWM rules 2016 with in 30 days . 9. That unit will comply the discharge standards
notified vide Gazette Notification no. G.S.R. 35 (E) dt. 10.10.2016. 10. That the CTO so
granted shall become invalid in case of violation of any of the above / any law of the land .

Regional Officer, Sonipat
Haryana State Pollution Control Board.



PHOTOGRAPHS SHOWING THE RESPONDENTS UNIT DISCHARGING
THE EFFLUENTS IN OPEN DRAIN (ANNEXURE A/15) 118
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